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Compensation 
(Amendment)

Bill
Mr. Speaker: The hon. Member had 

hia say. Let the hon. Minister reply 
now There should not be a running 
commentary about a suggestion 
Hon Member is a lawyer Would 
any District Judge allow such a 
tiling to go on 

Shri Taagamanf; What I am sub-
mitting is 

Mr. Speaker: He may say a hundred 
things Hon Member has to keep 
quiet

Shri T. B. Vittal Rao (Khammam) 
There must be some propriety in the 
debate

Mr. Speaker: Let decorum which is 
normally observed by hon Members 
who practise honourable professions 
be observed here also Let them not 
disregard that merely because they 
are here and they are protected by 
certain provisions that they can 
speak anything here

Shri T. B. Vittal Rao: It applies to 
everybody, Sir

Shri Abid Ali Of course
With regard to the increasing the 

limit from Rs 400 to Rs 500, I have 
already submitted the other day that 
the matter was examined by the 
Committee of Actuaries and the re-
port has been received and it is being 
considered. We hope to bring in an 
amending Bill here very soon.

About the period of three days, 
the very fact that stalwarts of the 
Communist Party in the other House 
proposed the amendment that it 
should be 3 days proves that there is 
some reason for that As I have 
submitted earlier, in the ILO conven-
tion it is 9 days And, I think, hon 
Members know that it is necessary 
Therefore, they also suggested three 
days, and how, Mr Vittal Rao says 
i t  should be 2 days At the first 
raiding the House discussed it in 
detail and I need not take up more 
time at the House.

With regard to the Bill that is now 
being considered, it  has given suffi-
cient safeguard to the workers. 
Formerly, during the course of in-
vestigation, when the assets wen- 
transferred from one employer to 
another, they were losing the 
amounts due Care has already 
been taken so far as delay is con-
cerned Workers will get the
amounts due to them with the least 
possible delay Speedy disposal of 
cases etc have all been mentioned
here I should not repeat them now.
Therefore, I request this House also 
to accept the Bill

Mr. Speaker: The question is.
That the Bill, as amended, be 

passed
The motion vtas adopted

12-53 hrs.

•DEMANDS FOR SUPPLEMENTARY 
GRANTS (GENERAL), 1958-59

Mr. Speaker: The House will now 
take up the Supplementary Demand* 
for Grants The time allotted is 2 
hours Most of the hon Members who 
have given notice of their cut motions 
have given notice only this morning

Shri Supakar (Samba lpur) I have 
notice three days ago, Sir

Mr. Speaker: I am not allowing
those cut motions which have been 
received only today

Shri Mahanty (Dhenkanal): I have 
given notice, but I And it has not
been circulated

Mr Speaker: When was it given!
Shri Mahan ty: Some three days ago 

—on Friday It was relating to the 
Home Ministry

Mr. Speaker: Let me see. 80  far 
as Shri Tangamani is concerned, be 
posted them from Madras and titer 
were received only this morning The

“•Moved with the recommendation erf the President
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Bouse should not be taken by sur-
prise.

Shri Tangamani (Madurai) Sir, it 
was posted in tune so that it can 
reach here in tune.

8hri Mahanty: X gave it to the
Notice Office

Mr. Speaker: I shall enquire

Shri Tangamani: What is the posi-
tion of my cut motion, Sir’

Mr Speaker: I am disallowing it. 
If an hon Member posts it from 
London and it reaches here day after 
tomorrow, am I to reopen the ques-
tion?

Shri Tangamani: It was posted on 
Friday Normally, it would have 
been received by Saturday I would 
like to know from Office whether it 
was rectived on Saturday

Mr. Speaker: It has reached them
this morning.

Shri Tangamani: I would like to 
know when it was received m the 
office Let them check it up

Shri V. P  Nayar (Quilon) Nor-
mally, it takes one day for a letter 
to reach Delhi from Madras

Mr Speaker: It was received in 
the office at 9 am  on the 23rd Feb-
ruary, 1959

Shri T. B. Vittal Rao: Will all the 
Demands be taken up together or 
will they be taken up one by one’

Mr. Speaker: We can as well take 
them together Whoever wants to 
speak may speak. Let hon Members 
speak on all the Demands and all the 
points which have been included in 
the Supplementary Demands

May I know who are the hon Mem-
bers that wish to take part in the 
debate?

I me there about 7 of them.
Aa, Bea. Member: Fiften minutes 

tor each.
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Mr. Speaker: Fifteen minutes for

each will mean no time for the hon. 
Minister.

Shri Naushlr Bharacha: (East
Khandesh) One hour is in your di»* 
cretion, Sir

Mr Speaker. God does not extend
the time of the day Anyhow I will 
try

D e m a n d  No  1— M in i s t r y  or Co m -
m e rc e  a n d  I n d u s t r y

Mr Speaker Motion moved

"That a supplementary sum not 
exceeding Rs 2,85,000 be
granted to the President to defray 
the charges which will come in 
course of payment during the 
vear tnd up the 31st day
of March 1959 irv respect of 
*Muustr> of Commerce and
Industry ’

D e m a n d  N o  5— M is c e l l a n e o u s  De-
p a r t m e n t  a n d  E x p e n d i tu r e  u n d e r  the  
M in i s t r y  o f  C o m m e rc e  a n d  I n d u s t r y

Mr Speaker Motion moved

“That a supplementary sum not 
exceeding Rs 52,68,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the 
year ending the 31st day 
of March, 1959, in respect of 
‘Miscellaneous Department and 
Expenditure under the Ministry 
of Commerce and Industry’ ”

D em an d  No . 8—M in is t r y  o r  D e fe n c e

Mr. Speaker* Motion moved

'That a supplementary sum not 
exceeding Rs 2,31,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the 
year ending the 81st day 
of March, 1959, in respect of 
Ifinistry of Defence’ ”
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D em a n d  N o . ift—S c a n m n c  R w a m o k  

Mr. Speaker: Motion moved:
"That a supplementary sum not 

exceeding Rs. 40,00,000 be 
granted to the President to defray 
fee charges which will come in 
course of payment during the 
year ending the 31st day 
of March, 1999, in respect of 
^Scientific Research’

D em an d  N o . 32— S ta m p s  

Mr. 8peaker: Motion moved:
“That a supplementary sum not 

exceeding Rs. 21,80,000 be 
granted to the President to defray 

1he charges which will come in 
course of payment during the 
year ending the 31st day 
of March, 1959, in respect of 
•Stamps* M.

D em an d  No . 85—Mnrr
Mr. Speaker: Motion moved.

“That a supplementary sum not 
exceeding Rs. 96,00,000 be
granted to the President to defray 
the charges which will come in 
course of payment during the 
year ending the 31st day 
of March, 1969, in respect of 
H in t’ ”.
D n u u n  N o . 37— S u p e r a n n u a t i o n

A llo w a n c e s  a n d  P e n s io n s  

Mr. Speaker: Motion moved:
“That a supplementary sum not 

exceeding Rs. 13,00,000 be
granted to the President to defray 
fee charges which will come in 
eaurse of payment during the 
year ending the 31st day 
of March, 1959, in respect of 
*8uperann uation allowances and 
Pensions*

D em a n d  No. 40— M is c e l la n e o u s  
A & jo s tm z n is  b e tw e e n  t h e  U n io n  a h i  

S t a t s  G o v e r n m e n ts

Mr. Speaker: Motion moved:
' “Tbat a supplementary sum not 
taeeeedfog Rs. 3,01000 be 

to the President to defray

the charges which will come in 
oourse of payment *<riag Un i 
year ending the 31st day 
of March. 1959, in respect of 
'Miscellaneous adjustments bet-
ween the Union and State Gov-
ernments’

* ^ m a n »  No. 58—Piswr P o m s  « m
Al l o w a n c es  or In d ia n  Roum

Mr. Speaker: Motion momd:

T hat •  supplementary sum net
exceeding Rs. 1,11,000 be 
granted to the President to defray 
Ike charges which wlH cone fca 
course of payment during the 
year tn iing  the S M  fbyr 
of March, 1959, in respect of 
‘Privy Purses and Allowances of 
Indian Rulers’ ”

D em an d  No. 67—Br o a d c a st in g  

ter. Speaker: Motion moved:
“That a supplementary sum not 

exceeding Rsl  33,00,000 be 
granted to the President to defray 
the charges which will come in 
bourse of payment during the 
year ending the 31st day
tof March, 1959, in respect of 
'Broadcasting' ”.

De ma n d  No 09—Min is t r y  or lam a* 
t io n  a n d  Po w er

Mr. Speaker: Motion moved:
“That a supplementary sum not 

Exceeding Rs. 1,64,000 be 
granted to the President to defray 
the charges which will crane in 
bourse of payment during the 
Vear ending the 31st day
t f  March. 1959, in respect of 
'Ministry of Irrigation and
Power* ".

Dema n d  No. 70—Mu it i-P t jc t o se Rzvbk 
Sau a ra t

tar. Speaker: Motion moved:

“That a supplementary stun not 
Exceeding Rs. 14,00,000 bp 
granted to the President to defray



QwifliKlt far I*HAI/JUllA

e h iq p  wtrtrti wi& come in 
course of payment duriaf tin  
jd r  ending the 81st day 
o* March, MW, In wspaet °* 
Multi-pwpoee River IihM irf ”■

Mo. 72>—Mncamnr or L tm k  
m b  E w n o n ax T

■ r. Speaker: Motion moved:
'That a supplementary aum not 

exceeding R t  2,00,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the 
year ending the 31st day 
of March, 1959, in respect of 
Ministry of Labour and Employ-
ment’
D n u m  N o. 79— E x r o a n r o a e  o n  

D c s f l a c e d  P e r s o n s  a n d  M o r o n i m

Mr. Speaker: Motion moved:
That a supplementary sum r.ot 

exceeding Rs. 4,27,00,000 be 
granted to the President to defray 
the charges which will come in 
course of payment dunng the 
year ending the 31st day 
of March, 1959, in respect of 
'Expenditure on Displaced Persons 
and Minorities’ ”

D im a n p  No 84—M in is tr y  or T b a n s-  
p o r t  amd C o m m u n ic a t io n s

Mr. Speaker: Motion moved:
“That a supplementary sum not 

exceeding Rs. 3,00,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the 
year ending the 31st day 
of March, 1959, in respect of 
Ministry of Transport and Com-
munications’
Demand No. 88—C o m m u n ic a tio n s  
( Including National H ig h w a y s)

Mr. Speaker*. Motion moved:

‘Thai a supplementary sum not 
imwndliiii Ra. 24,00,000 be 
gmntad to tke President to defray 
the charges which w ill come in 
toume of payment during the
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year ending the 81st day 
of March, 1959, in respect of 
•Communications (including Na-
tional Highways)”.

D sm a n d  No. 95—Sumncs

Mr. Speaker: Motion moved:
"That a supplementary sum not 

exceeding Rs. 5,08,000 be
granted to the President to defray 
the charges which will come In 
course of payment during the 
year ending the 31st day 
of March, 1959, in respect of 
‘Supplies’ ".

D em an d  No . 96—O th e r  C iv i l  Womu
Mr. Speaker: Motion moved:

“That a supplementary sum not 
exceeding Rs. 2,89,93,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the
year ending the 31st day 
of March, 1959, in respect of 
‘Other Civil Works’ ”
D em and No. 97—S ta t io n e r y  and  

P r in t in g  
Mr. Speaker: Motion moved.:

“That a supplementary sum not 
exceeding Rs. 96,00,000 be 
granted to the President to defray 
the charges which will come in 
course of payment dunng the
year ending the 31st day 
of March, 1959, in respect of 
‘Stationery and Printing'”.

D em and No 106—C a p ita l  O u t la y  or 
t h e  M in is tr y  or C om m erce and  

In d u stry

Mr. Speaker: Motion moved:
‘That a supplementary sum not 

exceeding Ha. 4113,97,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the
year ending the 31st day
of March, 1959, in respect of 
Capital Outlay of the Ministry 
of Commerce and Industry*
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Demand No. 134—Delhi Ojhehul 
^  Ou t l a y

9453 Demands for

D em and N o. 112—C a k x a l  O u tla y  o n
CURRENCY AMO COXNAOE

Mr. Speaker: Motion moved;,

“That a supplementary sum not 
exceeding Rs. 1,83,47,000 be 
granted to the President to defray 
the charges which will come is  
course of payment during the 
year ending the 31st day 
of March, 1959, in respcct of 
•Capital Outlay on Currency and 
Coinage’ ".

D e m a n d  No. 117—L o a n s  a n d  A d v a n -
c e s  b y  t h e  C e n t r a l  G o v e r n m e n t

Mr. Speaker: Motion moved:

“That a supplementary sum not 
exceeding Rs. 45,00,00,000 be 
granted to the President to defray 
the charges which will come in 
course of payment dunng the 
year ending the 31st day 
of March, 1959, in respect o*
'Loans and Advances by the 
Central Government’ ”

D e m a n d  No . 119—P u r c h a s e  o f  
F o o d g ra x n s

Mr. Speaker: Motion moved:
’That a supplementary sum not 

exceeding Rs. 67,59,00,000 be 
granted to the President to defray 
the charges which will come in 
course of payment dunng the 
year ending the 31st day 
of March, 1959, in respect o>
•Purchase of Foodgrains’

D e m a n d  N o . 130— C a p i t a l  O u t l a y  o n  
Ro a d b

Mr. Speaker: Motion moved:
“That a supplementary sum not 

exceeding Rs. 97,92,000 be
granted to the President to defray 
the charges which will come in 
course of payment during the 
year ending the 31st day 
of March, 1059, in respect at
'Capital Outlay on Roads' **.

Mr. Speaker: Motion moved:
‘"That a supplementary sum no% 

exceeding Rs. 50,00,000 be 
granted to the President to defray 
the chargee which will come in 
course of payment during the 
year ending the 31st day 
of March, 1959, in respect of 
'Delhi Capital Outlay’".
Mr. Speaker: Shri Supakar:
Expenditure on Hindustan Steel 

(Private Limited)
Shri Supakar: Sir, I beg to move:

That the demand for a supple-
mentary grant of a sum not exceeding 
Rs. 45,00,00,000 in respect of Loans 
and Advances by the Central Gov-
ernment be reduced by Rs. 100.

Working 0/ the State Trading
Shri Supakar: I beg to move:
That the demand for a supplemen-

tary grant of a sum not exceeding 
Rs 67,59,00,000 in respect of Pur-
chase of Foodgrains be reduced by 
Rs. 100

Mr. Speaker: The Demands and the 
cut motions are now before the 
House.

Shri Supakar: Sir, J have moved 
cut motions 1 and 2. The first relates 
to the demand of Rs. 34 crores and 
odd for the Hindustan Steel Private 
Ltd. It has been stated in the expla-
nation appended to the Demand that 
the current year’s Budget provide* 
for an investment of Rs. 157,88 lakhs 
in the share capital of the Hindustan 
Steel Private Ltd. “The actual pro-
gress of the work on the three plants 
at Bhilai, Rourkela and Durgapur has, 
however been better than was anti-
cipated with the result that the total 
requirements of the Company are 
now estimated at Rs. 196,88 crores, 
leading to an excess at Rs. 39 cxores". 
It is difficult for w  to understand 
what is meant by the phrase *the work 
of the three plants Is better t t u i  
was anticipated’.



Zt ia a well known fact that work 
in  the three steel plants is much 
behind schedule. The first blast 
furnace in Rourkela and Bhilai ought 
to have come into operation in the 
month of October 1958. This has 
been delayed by a period of three 
months. We know that on the 3rd 
February the Rourkela blast furnace 
was started and that at Bhilai on the 
4th February.

We heard from Acharya Kripalani’s 
speech that each day's delay in the 
starting of these steel plants involves 
a potential loss of about Rs. 30 lakhs. 
So, a delay of about 3 months or 100 
days must result in a potential loss 
of about Rs. 30 crores.

In the face of this, when the Gov-
ernment says that the progress of the 
work has been much better than was 
anticipated, it is difficult to under-
stand what it means. Probably, 
accustomed to the working of the 
red tape, the Government of India 
felt at the time they allotted this 
money for the share capital that the 
progress of work would be as slow as 
the pace of the tortoise; and since they 
found that it is a little more pro-
gressive than what they had anticipat-
ed with their red tape, they feel that 
they should be patted on their back, 
and some compliment should be paid 
to the Hindustan Steel Private Ltd. 
The very fact that they provided less 
money for the project and they have 
come in at the fag end of the year 
with an additional Demand for Rs. 34 
crores goes to show that their mind 
works very slowly and they are not 
sufficiently alert to the rate at which 
they should progress.

Besides, we find that the total share 
capital was fixed originally at Rs. 300 
crores. That means that originally 
the idea was that all the three steel 
projects should not cost more than 
300 crores. Now from the figures 
available, especially the figures shown 
in the India 1958 Exhibition, we find 
that the total cost of all these three 
projects as they stand at present 
comeg to Rs. S55 crores ineluding the 
co*t of township, water supply and
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the other incidental expenses at the 
three projects.
13 hrs.

When we find that the projects 
which are to cost less than Rs. 300 
crores now cost nearly Rs. 600 crores, 
one wonders as to how this enormous 
increase in the total cost of the projects 
is going to affect the economy of the 
three steel plants. It has often been 
said that so far as the private sector 
is concerned it costs less; if it costs a 
rupee for some work to be done in 
the private sector, the same work is 
bound to cost much more and some-
times even Rs. 2 if it is done in the 
public sector. Another feature of our 
public sector projects is this. They all 
start with a demand for a very small 
amount but that goes on increasing. 
It is the thin end of the wedge that 
comes to the House and it goes on 
expanding as time goes on. It may 
be remembered that when the original 
agreement with the German combine 
so far as Rourkela was concerned was 
first arrived at, it was conceived that
il would cost only Rs. 12 crores for 
our Government as the German com-
bine would have a 50 per cent share. 
Subsequently, the whole scheme was 
changed into a purely governmental 
concern. There was a caustic com-
ment from the Auditor-General of 
India about this change and how it 
affected the economy of the steel pro-
jects. Unless we are more careful 
about, the costing of the steel and the 
pig iron that is produced in these pro-
jects and unless we are sure that it 
will be economical as compared to the 
Tatas and the Indian Iron and Steel 
Company’s prices of steel and pis 
iron and also the production price ol 
these things in China, Russia and 
other foreign countries, it will be 
very difficult for the public sector 
concerns in iron and steel to make 
any rapid progress in the industriali-
sation of our country. Therefore, 
whatever might have been the mis-
takes in the past, we know for certain 
that the public sector activities of the 
Government are -going to expand 
from time to time and at a very rapid 
pace We must be sure that such
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mistake* that occurred in the fM l 4 » 
not recur in future. We should leant 
from our mistakes. We are going to 
havet s  fourth steel plant a t Bokaro 
and' there may be programmes of as* 
passion of the present steel plants. 
So, when we go in for them we must 
make sure that there is no extrava-
gance or delay and that we do them 
in a proper and economic manner.

The second cut motion that stands 
in my name relates to the state trad-
ing activities which come under 
Demand No. 119. In the explanatory 
memorandum it is stated:

"The current year’s budget 
includes a provision of 
Rs. 134*13 crores for the pur-
chase of foodgrains. The latest 
review on the basis at actual 
imports upto the end of Jan-
uary 1959 and the estimates for 
the last two months of the year 
indicates that the total require-
ments. would now amount to 
Bs. 191*72 crores resulting in an 
excess of Rs 67*59 crores. The 
original Budget was framed on 
an estimated import of 20 lakh 
tons of wheat, 5*3 lakh tons of 
imported rice and 1*5 lakh tons 
of rice to be procured internally 
The revised estimates have been 
framed on the basis of 33*25 
lakh tons ol wheat imports, 3*63 
lakh tons of rice imports, 5*27 
lakh tons of rice procured inter-
nally and 1*2 1 lakh tons of 
coarse grain imports.”

Tins shows that we are not sufll- 
ctaqtly careful about estimating our 
requirements of foodgrains that will 
be available in our country having 
regard to the crop prospects for a 
particular year and the import figure 
growl from month to month so that 
we are not in a  position to control 
tha  amount that will be imported 
fop a  particular year. This is the 
m ast unsatisfactory state of affairs. 
X M tiam  that if we have better con- 
trqtf over our statistic* of the prices 
fhftfr prevail in the markets we

shoul* be in a  posMjna to-1mum horn 
muck feodgaaina «dn ha  avstlaUe 
in «  pepHoiilar ym r  aad. aw can tks» 
adjust oub impacts aeaandiati* H eat 
so t e  an ibodgtains am  oanoirn*A 
we understand that from tha middle 
of 1963 the GovMaman* ha* tm m  
on far state toadtag. Blit it ia a. 
strange thing that though tha Gov-
ernment proposes to procure food-
grains and distribute it to the ordi-
nary consumer, i t  does not ensure a  
good price or a reasonable price to 
the producer nor does it ensure a 
reasonable price to the ultimate con-
sumer. We find that the producer 
of foodgrains is forced to under-sell 
at a very low price his production 
of wheat and rice. Yet, when tha 
product reaches the market, tha 
market price for the average man 1* 
rising very steeply and there is a 
large margin of difference between 
the price of procurement and the 
price at which it is distributed to tha 
ultimate consumer. Unless the Gov-
ernment are in a position to control 
these prices and are in a position 
te assure the producer that he will 
get a reasonable price not only at 
the tune of harvest but throughout 
the year, until the next harvest 
season, and also assure the common 
man, the average consumer, that he 
will also get nee and wheat at a 
reasonable price throughout the year, 
state trading will not be worth tha 
name. It should be the earnest and 
honest endeavour of the Government 
to see that black-marketing hy thair 
purchasing agents is severely check-
ed and adequate punishment is pro-
vided for any infringement of the 
rules regarding the price paid to tha 
producer and the price a t which it 
is sold to the consumer.

Mr. Speaker: .The hon. Member's 
time is up.

Mad Sapakar : Unlew the Govern-
ment is in a position to  dfr so> I 
feel that tha food position of our 
country will not improve. On the 
other hand, it  will result1 in discount' 
giag tha producers in taking more 
active interest far producing a m



ra l price of other oonnoMnM m  
well, because all other commaditlao 
In India are to a targfr extent depen-
dant on the price* o f fhodgrains. 
Therefore, of these two matters, the 
Government must be rery  careful.

fifed N iUM i Bharuoha: Mr. Speak- 
en  Sir, I desire to speak on nearly 
a dozen demands, and I shall be 
ex tN S M ly  brief. On page % Demand 
0, the demand relates to Miscellaneous 
Departments and expenditure on the 
Ministry of Commerce. That relates 
to an item under exhibition which 
is a matter of curiosity for me rather 
than comment. The exhibition Is 
supposed to have cost Rs. 64 lakhs 
out of which I think nearly Rs. SO 
lnWh* or perhaps a little more re-
presents sold structures constructed, 
there, and which are likely to be 
of use. I do not know if I am correct 
in saying this that is, if the receipt 
is Rs. 48 lakhs, I do not know how 
the exhibition was a source of profit 
to the Government That point re-
quires clarification.

Mr. Speaker: Rs. 64 lakhs minus
Rs. 46 lakhs. Rs. 48 lakhs represent 
the income from the stalls. He 
wants to know how this Rs. 20 lakhs 
remain as a loss if the exhibition is 
supposed to have profited. I t comes 
to Rs. 78 lakhs as against Rs 64 
lakhs.

Shri Nanshir Bharuefca: That is
the point. The second point is about 
the introduction of metric measures. 
I would like to know what steps are 
taken to hare  these weights and 
measures popularised. I should like 
to know whether stalls are opened 
or whether any demonstration is 
given to popularize these weights. I 
also want to know whether the 
metric wights are going to be used 
in the railways and when they will 
•witch, over to  the metric system and 
ta^Vhat departments of the Govern-
ment the metric weights are going 
to be introduced.

On page 17,. Demand 35, there is
•  minor point which t  desire to

A f> li inw<a ,l  3460*
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make, namely, the introduction of 
new coins. May I inform the Minis-
ter Uiat actually m the matter at' 
small change, digculty is experienced' 
in getting 25 nP coins. Of course, 
nowadays four-anna coins are used 
4—fiw 1 I  should like to know 
wbethe* and when the 25 nP coins- 
are going to be minted.

Coming to page 25, Demand 69  ̂
under the Ministry of Irrigation, about 
the canal water talks, I am told that 
in USA some canal water talks are- 
going on and the delegation is likely 
to stay there till May, 1959, for those 
talks. I  should likv t-j know whether 
the talks are proceeding from day to 
day and why so much expenditure is 
being incurred on the delegation 
which is carrying on talks which may 
be intermittent. Perhaps the delega-
tion could better return to India. I 
should like to know whether it is ab-
solutely necessary for the delegation 
to remain continuously till May, 1959, 
in USA.

Coming to page 26, Demand 7, 
about the multi-purpose nver schem-
es, we are told that survey and plans 
are being made for the ultimate utili-
zation of Ravi, Beas and Sutlej 
waters Onjy on survey and plans, 
Rs 61 lakhs are going to be spent. 
This, seems to be perhaps on the 
high side. I should like to kn'ow an 
explanation on this subject.

Then at page 27, Demand 72, 
about the Working Journalists Wage 
Committee. Rs 2 lakhs are going to 
be spent. One does not grudge that 
amount But I would like to know ex-
actly how far this Committee has 
progressed and when we are going 
to have the final report about the 
adjustments

Coming next to page 33, Demand 
88, about the expenditure on national 
highways, the demand includes one 
item, regarding roads. Now, Rs. 16 
lakhs were demanded for the mainte-
nance of roads in the Naga Hiils- 
Tuensang area. This Naga Hills-Tuen- 
sang area has been an eternal pro-
blem with us, but so fl»r as I know,

*449 * * * * * *  *BMiTONA *, <**»*>
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roads to the capital value of only 
Rs. 60 lakhs have been constructed 
there, and if Rs. 16 lakhs are going to 
he the cost oi annual maintenance 
expenditure, I have not the least 
doubt that Uus maintenance expendi-
tu re  is extremely on the high sida. 
I t  virtually means that the road’s life 
is only for six to seven years. I would 
like to know the reason and have the 

•explanation from the Minister con-
cerned, on this subject

Then, on page 40, Demand 97, 
about stationery and printing, we are 

'told that a staggering figure of 
Rs 4 36 crores is the overall demand 
for purchase of paper, etc, m regard 
to printing and stationery There is 
no doubt that this is excessive ex-
penditure on paper There is excessive 
consumption, and I should like to 
know from the hon Minister what 
steps are being taken to che-k this 
excessive consumption and whether 

-there are any checks applied on such 
consumption

Government publications probably 
consume a lot of this paper But the 
surprising thing is, when we go to 
the Government pub ications depart-
ment for getting publications, we get 
all publications except the ones that 
we want It is in my own experience, 
and it is not only my own experience 
but it is the repeated experience of 
everybody. People have felt thorough-
ly disgusted at this It will surprise 
the Rouse to know that even books 
such as the Industrial Disputes Act— 
the amending Act—are also not avail-
able and so is the case with the Cen-
tra l Electricity Rules. I should like to 
aay that if you are going to spend 
Ra. 4*3 crores on paper, surely, those 
books which are m current use should 
be made available, and it is quite 
by chance that one comes across the 
books that tone wants at the Govern-
ment book-stalls

There is also some reference about 
tbe paper used by the Poets and Tele* 
graphs Department. The other day I 

cxnade a suggestion and said how paper

Is wasted and haw it should be pre-
vented. Now, if one wants to send * 
registered leUer today, on has to
fix three pbstage-stamps—50 nP, 20 
nP and 1  nP. Why can we not have a 
stamp of the denomination of 71 nPT 
That will reduce the quantity of 
paper, ink labour, etc., to the extent 
of two-thirds. This is ordinary com-
mon-sense. Where there is demand
for the consumption of stamps of
certain denominations on an exten-
sive scalc, then, surely, stamps of
those denominations must be printed 
and wo should not be made to lick 
three postage-stamps instead of one.

Cuming then to page 42, Demand 
106, about the Capital Outlay under 
the Ministry of Commerce, I would 
like to say this The Nangal Fertili-
zers and Chemicals, L td , is a  Rs 30 
trores project which is now under 
construction. Strangely enough, there 
is no information given to us as to 
how this particular projcct has pro-
gressed and strangely enough, agam, 
by coincidence, the hon Minister for 
Commerce only today presented to 
the House the annual report on the 
progress of the Nangal Fertilizers and 
Chemicals, Ltd 1 should like to ask 
the hon Minister—we are not as 
quick as he is with figures— how we 
can digest these figures within the 
space of half an hour or one hour, 
figures contained this entire report, and 
then sanction the grant which he has 
asked for What is the reason for ask. 
ing Rs 70 lakhs nearly* He says, **we 
are short of the estimates”. That la 
hardly any reasons. Unless you are 
short of estimates, you will not come 
here That is obvious, but why do you 
go wrong in your estimate? So f i r  a t 
additional work undertaken fat con-
cerned, no information whatsoever la 
given and this House is simply asked 
to sanction Rs. 70 lakhs without read-
ing the annual report.

For the Hindustan Machine Tools, 
Rs 85 lakhs are required. When the 
Government say that they want money 
either to invest as equity capita! o r 
for loans, they must make out a very 
clear case as to why their
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went wrong, what was the special 
factor which necessitated the addi-
tional investment, etc. But nothing is 
said about it in the notes.

We are also told that Rs. 10 lakhs 
are required for the foundry project.
X am surprised because the foundry 
is a necessary part of the project for 
which provision should have been 
made already. But late in the year, 
we are asked to give Rs. 10 lakhs for 
this.

I now come to page 45 regarding 
Nepa Mills A very peculiar method 
of adjusting finance is seen hero. We 
are told that after the reconstitution 
of the capital structure, it was de-
cided that the paid up capital of the 
company should be Rs 5 crores—
shares to be held by Government of 
India Rs. 2,55.00 lakhs; shares to be 
held by Madhya Pradesh Rs. 169 73 
lakhs and shares by public
Rs. 75*27 lakhs. To achieve thus,
it is necessary to convert a sum of 
Rs. 250 lakhs out of the loans sanc-
tioned to the State Government for 
financing the project mto equity
shares. There may be good reasons for 
that; I have got nothing to say about 
it. But the point is that this Napa 
mills project has been in existence for
12  yean. In the beginning, it was guar-
anteed by the State Government and 
extensive forest rights, rights to draw 
water and so many other facilities 
were granted to it But we are told 
now that after 12  yean, the gross pro-
fits are Rs. 22 lakhs But these are 
illusory, because they do not provide 
for Rs. 35 lakhs for depreciation and 
about Rs. 19 lakhs by way of inter-
est on loans After «U this, there will 
be a loss of Rs. 33 lakhs. I am sorry 
that in a project in which we have 
invested over Rs. 5 crores, which has 
been working for 12  yean, still we 
are not In a position to find out why 
it is not making a profit. At the rate 
of R*. 33 lakhs lots a year, the equity 
capital would be practically wiped off 
in less than half a dozen yean. A 
committee was appointed to enquire 
into the affairs of the company in 
1958. I think the time has came again 
for another committee to be appoint-
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ed- to enquire into the working of the 
Nepa Miils.

Coming to Demand No. 112 on page 
46—“Capital Outlay on Currency and 
Coinage”—it is a matter of adjustment 
and book-keeping. I quite agree that 
Government, With the object of 
strengthening the country’s monetary 
reserve, may purchase gold from the 
Mysore Government But why is it 
that the price which is to be debited 
to the capital outlay on currency and 
coinage should be at the Interna'ion- 
al Monetary Fund rate of $ 35 per 
ot. ce, instead of the full purchase 
puce and the balance is debited as 
subsidy to the Mysore Government? 
What is this subsidy7 The terminology 
is wrong; it is realiy part of the price 
paid to the Mysore Government for 
the gold purchased. There is a dis-
parity between the import price and 
the pnee at which gold actually sells 
m the country The Mvsore Govern-
ment has to be paid the whole price 
prevailing in this country m the free 
market. Therefore, why should only 
a part of the price be debited to the 
capital out'ay on currency and co n- 
age’ The whole thing should have 
been debited to that There is no such 
thing as subsidy to the Mysore Gov-
ernment.

Mr Speaker: Instead of the State
Government, if it were a private 
concern, possibly it will have to pay 
excise duty

The Minister of Finance (Shri 
Morarji Desai): That is another rea-
son According to international law 
and Monetary Fund rules, we cannot 
pay more than the price obtaining 
m the international market But the 
Mysore Government would have got 
more if they have sold the go’d in 
the market in this country, because 
the price in this country is more. So, 
we are paying them the price at the 
international rate, but to compensate 
them for the rest, we give them a 
subsidy It is only a matter of ac-
counting

Shri Nanshlr Bharnclu: That is not 
subsidy, but part of the purchase 
price.
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Comiag to Demand No. 117, page 
4T, it seams out of ocdar fas this xml- 
m h  I t sav  "A O n f  t e  M h i -  
A#mbw» to- 6M »  GoiMP ua—>»- 
rhawgr* 1 . 3as00,0Q#B(r. Uarisar
Article llt(3 ) , advances to  Ateto 
Gferacnmenta a r ra n t  charged; t k q r n i  
v o M  items, Iwem w  what is d u a p l  
a  debt services. Once (he amount, 
becomes a  debt, that loan, the pay-
ment a t  interest, etc* a n  regarded a» 
rhargti] items. So, this demand for 
K» 25 erotica seems out of o n to

Coming to other things n  the same 
demand, Bs 39 crores more are re-
quired for the steel plants Unless we 
get a fuller report as to how the steel 
plants are progressing, I do not think 
we should spend anything more on 
them 1 am against Rs 39 crores which 
the Government wants to put into this 
inexhaustible sink which we call the 
Hindustan Steel (Private) Limited. 
So Jar as the loan to the railway de-
velopment fund is concerned, I will 
apeak about it dunng the railway 
budget discussion

Coming to Demand No 119, page 
50—"Purchase of Foodgrams”, as my 
hon fnend, S in  Supakar, has rightly 
pointed out, how is it that the esti-
mates of foodgrams imports are so 
very widely fluctuating The obvious 
reply of the hon Minister would be 
that they could not foresee the failure 
of the monsoon But there is no reply 
to the other point, tnz., why is it that 
we do ntot exert more to procure rice 
internally and why is it that only 
after the failure of monsoon, we be-
come more energetic and find that we 
can gat 5 lakhs tons of nee procured 
infernally instead of i»Mi» tons 
that we decided aarlier So, I  sub-
mit that this type of making estimates 
of imports requires to be looked into 
carefully.

These a n  the pointy X wanted to 
put forward and I hope the hon Min-
ister will give very satuftictory 
ansmez*
ISJSfea*
[Mr. Xtanrrr-AMaoR m th t  Choir}

would1 like to  confine my observation* 
to Demand Nth OS. I t  is unfortunate' 
that the eut motion X gave notice of 
was not received by the Secretariat, 
but nonetheless, I will confine my 
remarks to Demand No. 58 which 
relates to “Privy Purses and Allow-
ances of Indian Ruiers”. X will confine 
mvwell to. the voted aspect of if. W hat 
I would like to bring before the House 
is the fact that political and partisan 
motives are working behmd the grant 
of allowances to the rulers’ depen-
dants. It is a matter of senous con* 
cem that behind the facade of Presi-
dential discretion, an amount of dis-
crimination should be there in this 
matter and that too for political con-
siderations The House knows that such 
rulers who are continuing to enjoy 
the recognition of the President, under 
article 296 of the Constitution, are in 
enjoyment of a certain quantum of 
privy purse, which has been guaran-
teed to them by the Constitution 
These are charged items But over and 
above those privy purses, the n ilen f 
dependants and the relations are in 
receipt of monthly allowances from 
the Statr Governments concerned 
These are not charged to the Consoli-
dated Fund of India, but charged to 
the Consolidated Fund of the States 
concerned There is a matter of great 
constitutional propriety in this I 
would like to know from the hon
Minister m the first instance how
allowances and grants to the depen-
dants of the rulers are charged to the 
Consolidated Fund of India and
under what law

Secondly, you will find from De-
mand No 58 that we are making pro-
vision for allowances to relations of 
rulers of Nandgaon, AthmaUic and 
Baudh It will be quite interesting to 
recall that the Orissa Government, by 
an executive order, had stopped the 
allowances of all the rulers’ depen-
dants and relations The Chief Min-
ister of Orissa m a statement on the 
floor of the Orissa Legislative Assem-
bly had announced that the allow-
ances which were being paid to (he
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rulers’ relations and their depen- 
'te ) t i  te  •cqmtfrmation of what <hey 
•owe been getting, which essentially is
*  liability of the successor govem- 
'■amt, was stopped with effect from 
a particular date. But an exception 
was made in the case at dowager 
flanis. They were all permitted to 
draw a monthly allowance of Rs. 500. 
Yhis, I 'believe, was mainly to  accent' 
aaodate 4  dowager Rani in the Orissa 
eabinet, who w*s getting Rs. 500 per 
month. Therefore, in order not to in-
convenience her this kind of discrimi-
nation was made to start with. But 
another discrimination was noticed 
■mb sfte r end even some other dow- 
agwr Ranis in the State of Orissa are 
now receiving monthly allowance to 
th e  extent of Rs. 5,000. But the othar 
dowager Ranis who were not to the 
political liking or choice of the party 
in power were granted only Rs. 500 
■per month. Now what we find is that 
the Rani of Baudh is being given 
'fe. 2,000 p. m.

Now the genesis Of the matter is 
like this. After the death of the Raja* 
saheb of Baudh, the President did not 
choose to grant recognition to the 
adopted son of that family. Here 1 
am constrained to observe that 
because the late Rajasaheb of Baudh 
was not politically very sympathetic 
to  the party in power, even though 
in the c u e  at adaption in Dholpur 
and Manipur other procedures were 
fdtlowed, in the case of Baudh those 
ttane-ttonrarad principles were not 
taUawed b a t a tribunal was appoint* 
ad, on principles completely different 
from those applied in the ease at Dhol- 
pftr. The Government could not give 
any satisfactory answer to this, ex-
cept merely stating that it was left 
absolutely to the discretion of the 
President, to  appoint whatever tribu-
nal he chooses. But even though the 
tribunal In its findings decided that 
the adoption should go in favbur at
•  particular person, the President 
A eee to annex the State by lapse, 
4bA after Chat the Rani has now been 
fH H r taJ  a n  allowance of Rs. t.000
& Tpt. M o t with site was getting

jRa. 1 ,000/ .  and it  t e a  m m  been 
Increased to  Rs. AjOOO.

My point is that if the Ram will 
0et Rs. 2,000 per month, then her 
jOlcNHBices have to be credited to the 
ponsolidated Fund of the State. You 
4*111 find that «  Kerala the rulers’ 
dependants are in enjoyment of 
^ttowanees. In  other States like Bom- 
pay also they are in enjoyment of 
allowances. But those allowances are 
pot credited to the Consolidated Fund 
f t  -India. I  would like to know why 
fhis novel procedure, why this strange 
departure, has been made and allow-
ances are being provided for, from 
die Consolidated Fund of India. The 
feason is very simple and to that I 
fake w ry  strong exception.

Mr. «M—ity-fip—ker :. Was this
fis. 1,'DOO being paid out of the Con-
solidated Fund of India?

Shri Mahanty: Yes, from the Con-
solidated Fund Of India. Actually, It 
Should be from the Consolidated Fund 
pt the State.

Mr. Deputy-Speaker: So, it is only 
fci increase from Rs. 1,000 to Rs. 2,000.

Shri Mahanty: My humble submis-
sion is: firstly, if they are increasing 
from Rs. 1,000 to Rs. 2,000 let us 
juiow the reason; secondly, why 
should the allowances be credited to 
{he Consolidated Fund of India and 
<ehy not to the Consolidated Fund of 
fhe State?

Mr. Pepoty-Spsaker: That must
jurve been discussed at that stages 
pecause that Rs. 1,000 is already being 
fa il. Now the hon. Member can legi-
timately object to the increase and 
0sk why Should there be an increase. 
<Jfcat is all right But so far as the 
original Rs. IfiOO is eonoemed, why 
{hat was being charged tt> the Con-
solidated Fund of India, that was 
settled long ago.

Shri Mahaaty: I hope it is not time- 
parred. I  wanted to draw the attai- 
fion of the TUft1-4-  to this and ask



3469 Demand* for FH&RUABY 2$, 1899 Supplementary CfrWtt 2 fJO
(General) 1958-49

[Shri Mahanty] 
him why it is not being done and why 
this discrimination is being permit-
ted.

My second submission is this: If 
you are relaxing this in favour of 
certain individuals—may be due to 
your political inclinations, likes or 
dislikes—why not extend the same 
benefits to the dependants of rulers 
who may be getting Bs. 5, Rs. 200 or 
Rs. 500|-? My submission is: to start 
with, why this discrimination? Why 
are you seeking through the back-
door of the Indian Parliament to get 
these kinds Of allowances increased 
and why this is not being credited to 
the State exchequer? Why are these 
matters not taken up on the floor of 
the State Assembly? Since this is 
being done through the Parliament, 
I would like to request the hon. 
Home Minister to consider whether 
the dependants of other rulers should 
nt>t also be extended this benefit, 
notwithstanding their political differ-
ences, inclination or disinclinations.

I will not take more time of the 
House but before I resume my seat 
I will request the hon. Home Minister 
to give us satisfactory reasons why 
this kind of discrimination has been 
made and how long this discrimina-
tion is going to continue.

Shri FaalgraM (Puri): I will refer 
to Demand No. 1 relating to the Min-
istry of Commerce and Industry. It is 
stated that the Demand is for the 
creation of additional posts during the 
year to cope with the increase in 
work due to expansion of the activi-
ties of the Ministry in the various 
fields, namely, working of several 
schemes for various purposes includ-
ing development of export promotion. 
I will confine myself to the question 
of development of export promotion.

During the last one year I  have al-
ways been bringing to the notice of 
the Ministry of Commerce and Indus-
try  and also the Ministry of Labour 
that more than 13? managanese mines

have already been dosed, and they 
are closed for the last one year. Most 
of these mines are situated in the 
State of Orissa and more than 15,000 
labourers have gone out of employ-
ment because of this closure. When Z 
brought these things to their notice 
I was told that the situation will im-
prove because of the efforts that the 
Government is making to promote the 
export of iron and manganese ores to 
different countries and to explore 
new markets. While they are incurr-
ing more and more expenditure for 
promoting exports, I would like to 
known from the Ministry how far they 
have been able to find new markets 
for manganese ores in those countries 
which were not exporting so far, 
leaving aside the traditional country 
to which we were exporting, namely, 
USA. How many new markets have 
been explored through the efforts of 
the Ministry of Commerce and Indus-
try so that all those manganese mines 
which remain closed for the last one 
year may be opened? Can we at least 
have an assurance that they will be 
opened very soon?

Among those who are engaged to 
this particular trade of manganese 
ore there are many small mine-own* 
ers as well as some big mine-owners. 
The difficulty is more keenly felt by 
the small mine-owners. They have 
repeatedly asked the Government to 
extend the facilities to them so that 
they will be in a position to export 
their ores and the mines will work. 
But no (Concrete or positive step* 
have been taken so far to see that 
these mines start working.

I now come to Demand No. 88, to 
which my hon. friend Shri Mahanty 
referred. I do say that there it die- 
crimination in allowing these allow-
ances to the relatives of the ex-rulera 
of the Indian States. I  would like to  
know firom the hon. Minister the 
necessity to increase the allowance of. 
the Rani of Baudh from Rs. 1,000 to. 
Rs. 2,000 per month. In Orissa Itselt 
every year, the Government Is pup*
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in f Re. 18 lakhs to the ex-rulers to-
wards privy purses. So far as the 
Government of India is concerned, we 
are paying more than Rs. 54 crores 
every year. Besides that, there are 
these allowances to the families taf 
the ex-rulers. In Orissa, they were 
paying more than Rs. S lakhs every 
year. It is good that as a result of 
popular demand and as a result of 
those forces which did not want to 
give any privy purse or any allow-
ances to the families of the ex-rulers, 
the Government considered and they 
have been able at least to stop these 
allowances to the families of the ex-
rulers. I would like to submit that the 
Government should take a positive 
line in this respect. Eleven years 
have passed and a definite time has 
come when the Government of India 
should assess the strong fee'ing of 
the people as to why so much money 
should be paid to these people, and 
why, after all, so much money should 
be paid towards the allowances of 
families of these ex-rulers. This is 
really a question which concerns 
mostly with our State of Orissa and 
the people are very much agitated 
over it. I would like to know in res-
pect of increasing the allowance from 
Rs. 1,000 to Rs. 2,000 per month with-
out giving any reason to us, why this 
increased allowance was given to a 
particular Rani when there are 25 
Ranis in Orissa—why this partiality 
tor one Rani. I submit that the Gov-
ernment should really take into con-
sideration the ever-growing feeling 
la the State of Orissa with regard to 
giving allowances and privy purse to 
ex-rulers and to their families and 
to their wives, of course.

T%en, I come to demand No. 117 
with regard to loans advanced by the 
Centra! Government. Last year also, 
I  brought this thing to the notice Of 
the hon. Minister. Till March, 1958, 
ao f»r as the Government of Orissa 

concerned, they have incurred a 
•toon of more than Rs. 112 crores from 
t to  Government of India. This is a 
question concerning an the State Go- 

I  again bring this fact to

the notice of the hon. Minister. Last 
year, the Government of Orissa has 
paid an amount of Rs. 3 crores to-
wards interest on the loans which the 
Government had taken from the 
Government of India. The Govern-
ment of Ori3sa really is not in such 
a position. I am not pleading for the 
Government of Orissa. The Govern-
ment of Orissa is trying to impose 
certain new taxes to collect this inter-
est which is due to the loans which 
have been advanced by the Govern-
ment of India to that State. A great 
agitation is now going on in Punjab. 
The whole peasantry in the Punjab 
are revolting and they are agitating 
against the imposition of betterment 
levy. Why then the Punjab Govern-
ment is being forced to levy this 
charge? It is because they have been' 
constantly reminded by the Govern-
ment of India to pay us the loans or 
the interest that is due to the Govern-
ment of India on the loans advanced 
to the Punjab Government. The same 
situation exists in Orissa also. The 
Government of Orissa is trying to 
impose new taxes on the people so 
that the Government of Orissa may 
be in a position to pay up the interest 
as well as something towards the 
loans. This is really the last straw on 
the camel's back. The people of Ori-
ssa are very poor. It is really some-
thing impossible for the Government 
to pay Rs. 3 crores towards the inter-
est on the loans advanced to the State 
Government. Let there be a policy; 
let us decide; let the Government 
come to a conclusion. So far as the 
loans advanced for multi-purpoae 
river valley projects—take the case 
of Hirakud or Machkund or the Delta 
irrigation schemes__

An Bon. Member: Nagarjuna
Sagar.

Shri Panigrahi:__ I mean all the
States—Andhra, Madras, Punjab and 
West Bengal, all the States which are 
receiving loads from the Government 
for carrying out multi-purpose river 
valley projects or medium or major 
irrigation projects—let those loans be 
consolidated. If they come to Rs. 100J‘
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O M i, let the State Governments be euch a penoa has been appointed •*

the purchasing agent of this area. T haiftttta e d  that after SO yean  you 
are going to pay these loans. If they 
are consolidated, at least the State 
Governments will be in a positftm to 
know and assess their resources and 
they will also calculate as to how 
they will be in a position to pay these 
loans. This is constantly agitating the 
minds of the State Governments. I 
am quite sure that many times, the 

•Chief Ministers of the different States 
whenever they meet in person or by 
w itting, they must be bringing these 
facts to the notice of the Minister of 
Finance or the Deputy Minister of 
F in a n c e  or whenever he visits our 
S tate or any other State.

With regard to the last demand for 
Purchase of foodgrains, 1 would like 

1*0 point out that I am not opposed to 
the introduction of State trading in 
foorgrains. 1 very gladly welcome it. 
St Is a good measure that the Govern-
m ent has brought forward. But, the 
m anner in which it is being worked 
steeds improvement. In Orissa, you 
ta v e  A nd  the price at Rs. 7 for paddy 
•a d  Rs. 16 per maund of rice. 
When yen  have teed  this prloe, 
th e  peasants, the producers them- 
aehres axe not getting this pries 
Wee whom has this price been fixed? 

'Ik e  Government of Orissa has appoin-
ted recently purchasing agents and 

~«hey amount to 800. If you look at 
th e  list, you will find that really 70 
■per cent o r 80 per cent of them are 
'rice «n&i Owners, who are really 
‘tfMMms for hoarding and profiteering 
■daring th e  last so many yean in the 
'ih f c  o f Orissa. They have got com-
pletely black records—«ot a white 

•spot. These people have infamous 
te e o rti. Most a t them have been 
appointed as purchasing agents on 

of the Government of Orissa, 
t h e  Government at India has 
advanced money. The cultivators do 
• e t  knew who has b ea t appointed as 
#«'jM M hasing ageftt In his an* 
hooasse the Slate Government doaa 
4MB* take m ponsfcUfty to glow (my 
•MbUetty to  the fact, tfeat snch and

Publicity departm ent is there. 'When* 
ever a V. L P. comas, the Publicity 
department is busy. The people should 
know that here Is the man who is 
appointed as the purchasing agent and 
he Is authorised to purchase rice and 
paddy at such and such fixed price. 
Hie Publicity department Is not 
working and the State Government is 
not in a position to direct the Publicity 
department to approach the people 
and tell them that here is the man 
who has been appointed as purchasing 
agent. On account at this, the peasants 
are selling their rioe and paddy at 
Rs. 8 per maund whereas the price 
fixed is Rs. 7 for paddy and Rs. 18 
tor rice, per maund. The Government 
of Orissa has also repeatedly requested 
the Central Government to Increase 
the price of rice to Rs. 15-8-0.

Another question comes with regain 
to in te rsta te  agreement regarding 
purchase of noe and paddy, pfridw  
the purchase of rioe and paddy by the 
Central Government from Orissa, the 
Government of West Bengal entered 
into an agreement with the Govern-
ment of Orissa to purchase rice 
paddy separately from that State. A 
price wa8 fixed. I would like to know 
why it is that in the later stages, the 
Government at India intervened n d  
did not allow the West Bengal Gov* 
ernment to purchase rice and paddtr 
directly tram  Orissa Government In 
the case of Kerala, the other day, the 
Food Minister told as that Kerala has 
been asked to procure rice and paddy 
from Andhra and from Madras ‘States. 
Is this not discrimination? D ie Gov-
ernment of India sa>s, from Orissa we 
w ill purchase rice at the price fixed by 
the Government of India and we wfll 
ed l only to the Government of Wert 
Bengal. W hatever requirements i n  
there df 1he Government of V M  
Bengal for rice and paddy, the Ceottat 
Government take* (he 1 fgnMjtfliTlfft
*  duppiying the entire »iet and jtfrtfe 
to  West Bengal f t tC H t tB OH k .  
m m t wffl purchase directly fro*  
-State of OriMft. Wfcy b i t
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ease of Kerala State, when that Gov-
ernment wants all the purchases 
should be made by the Central Gov-
ernment and should be handed over to 
fhe Kerala State, that principle is not 
being accepted. The Government of 
Orissa was getting more price when 
they entered into an agreement with 
the Government of West Bengal As 
a result of the intervention of the 
Government of India, that agreement 
is not going to be carried out The 
Government of Orissa has not got the 
price for which there was agreement 
with the Government of West Bengal. 
Why this discrimination so far as 
Orissa rice is concerned7 With thise 
words, I conclude

Shri Tangauani (Madurai). I sent 
notice of certain cut motions by post, 
but since they did not reach here m 
time. I am not at liberty to move 
them

Mr. Deputy-Speaker: Most of those 
that have been received through post 
are unsigned!

Shri Tangajnanl: I shall confine
myself to the ten cut motions in 
respect of Demand Nos. 5, 37, 67, 69. 
84, 96, 106 and 119.

Regarding Demand No 5, already 
Shn Bharucha has. said something 
about the India 1958 Exhibition. \ \ \  
aic all glad that the receipts were 
Rs. 48 lakh.s although our expenditure 
side including the capital part of it 
was only Rs 64 46 lakhs Although I 
would like to congratulate the Gov-
ernment on this Exhibition, I found 
that there had not been enough 
response from the State Governments.
I have seen many exhibitions run by 
the State Government-?, and I cannot 
but say that there ha.? been a certain 
amount of non-co-operation from the 
State Governments in respect of this 
Exhibition. I would like to know why 
the State stalls were not as attractive 
as they ought to have been.

My second point in respect of this 
demand is in regard to the attention 
P&id to the various employees who 
were drafted from all over the coun- 
347 (Ai) LSD—6.
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try. The Exhibition was being
extended from time to time, and the 
final date was 31st January 1959. 
although it was 1958 Exhibition There 
was intense cold m Delhi, and many 
people who came from the South have 
written to some of us and complained 
that they were not provided proper 
quarters or enough warm clothing and 
that they were not told that the 
Exhibition would be extended from 
time to time I would specially like 
to mention the railway employees who 
were drafted from Golden Rock They 
were put to a lot of suffering. That is 
the information 1 have received So,
I take this opportunity to impress 
upon the Minister to check up this 
matter and see that such a thing is not 
repeated when the next exhibition 
comes

The Minister of Revenue and Civil 
Expenditure (Dr B Gopala Beddi):
What exactly u  the suggestion7

Shri Tangamani: “Lack of attention 
to the emplojees drafted from all 
over the country for the Exhibition in 
spite of the exten^on of India 1*j58 
Exhibition" That is my cut motion 
That 1  ̂ wh.'it 1 wanted to mo\o

Mr. Depnty-Speaker: The cut
mot on nriy not bt refined to

Shri V. P Nayar (Quilon) He says 
hi \\rtnud to most it

Mr. Deputy-Speaker: Why refer to 
that” Ho 1-. speaking onh on t'u 
Demand He m uht g :\t h.s sir. 
tions

Shri Tangamani: Demand 37 deals 
with payment of >upei animation 
allow ani'C'- .rid peiuioi’  ̂ I would hk« 
to know whethu thi-. is due to tfti- 
enhanced pension that was bemn paid 
or whether .<nv enhanced pmvion va- 
being paid at all If not what exjctiy 
is the reason for the sum of Rv 13 
lakh? demanded now?

Demand 67 mainly dea’<, v ith th«> 
arrears of rent for the building 
occupied by All India Radio. Bombay 
and allied matters I would like to
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point out that there are still many 
radio stations in rented buildings, and 
in such cases, they have either to be 
shifted lo other buildings or an 
improvement has to be made to the 
building, or a new building put up. I 
would specially like to mention the 
dilapidated condition or the very 
unsatisfactory condition of the AIR 
Station m Trichinopoly.

Now I come to Demand 69. Ministry 
of Irrigation and Power We know 
there has been a lot of delay m the 
settlement of the canal waters dispute 
between India and Pakistan Although 
during tht> Question Hour some light 
was thrown on the present position, I 
would like to know what exactly the 
present position is so far as this 
dispute u concerned, because this 
Demand also deals with this particular 
aspect of the dispute

Coming to Demand 84, Ministry of 
Transport and Communications, we are 
to'd the excess is due to the creation 
of additional posts during the year to 
rone with the expansion of the activi-
t i e s  of the Mmtstrv in connection 
with the sett'ng up of a separate' 
Department of Tourism, the constitu-
tion of thr Road Transport Reorgani-
sation Committee etc. This Road 
Transport Reorganisation Committee 
like many other committees, has been 
set up and we occasionally read in 
the’ papers that it has been visiting 
certain centres I would like to know 
whether any interim report has been 
submitted by this committee and 
whether anv firm date has been fixed 
for submission of the final report. If 
they have submitted an interim 
reoort what is the nature of the 
report, and how far have the recom-
mendations contained in it been 
implemented’

Coming to Demand 96. Ministry of 
Works, Housing and Supply, I find that 
the original grant voted was Rs. 25 
crores The supplementary estimates 
for the year ending 31st March, 1959 
come to Rs. 2.89,93,000. This shows 
a big disparity, and the reason that
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is given as to why they were not in 
a position to assess the estimates 
beforehand is not convincing. This 
may be due to lack of planning. I 
would certainly like a further 
explanation from the hon Minister in 
addition to the note that has been 
given here. Is this the regular 
Pt-actice that when the original grant 
voted is Rs 25 crores. there is a 
supplementary demand for Rs 3 
crores under the particular head? That 
is exactly what I would like to know.

Under Demand 106, Ministry of 
Commerce and Industry, a sum of 
Rs 95 lakhs is required for the pur- 
cha.e of shares in the Hindustan 
Machine Tools and a further sum of 
Rs 10 lakhs is reauired for the 
foundry project of the Hindustan 
Machine Tools It is stated-

“Due to the diversification of its 
manufacturing programme and 
slipping up of production, the
requirements of the company for 
good quality castings have
increased steadily In the absence 
of Foundry of its own, the com-
pany ha' be« 11 experiencing great 
cl flicutt\ 111 its full requirements 
of castings "

14 hrs

Arising out of this, I would like to 
know something about the functioning 
of the Hindustan Machinc Tools Ltd. 
We were told that it was here that 
all the targets fixed for the Second 
Plan had been exceeded by nearly 
three hundred per cent, and they have 
produced during this period of one 
year about 100 lathes. I would like 
the hon. Minister to tell Us whether 
the lathes that are now produced in 
the HMT are of a superior quality or 
of an inferior quality. I have myself 
visited this factory, and I have, there-
fore, got special reasons for advancing 
this point. I would like to know whe-
ther there is any ban on their manu-
facturing the different types of lathes 
of an inferior quality, and whether we 
want to protect certain other la-
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dustrialists by not manufacturing the 
types of lathes which are vezy much 
in demand in the market. That is the 
royalty that we are paying to the 
Swiss firm for every lathe that we are 
now producing? I would also like to 
know whether the import of lathes 
l>y the Government of India from 
the foreign countries has in any way 
affected our production here. And 
what is going to be our regular target 
of production?

In the report, we also find mention 
a t different places about the diversi-
fication of the manufacturing pro-
gramme. What arc tu.e other things 
which are now being manufactured, 
and which are proposed to be manu-
factured in the HMT?

Again, this is one ot the important 
concerns in the public sector where 
there is workers’ participation in 
management. What is the experience 
that has been gained so far by 
enforcing this schemc of workers’ 
participation? I would also like to 
know whether training is given to 
these workers, what the nature of this 
training is, and whether we propose to 
give more training and also increase 
the number of trainees in this parti-
cular factory. And what is the sort 
of incentive which is proposed to be 
given to these employees who have 
really exceeded the target of produc-
tion?

Having said this, I now come to 
Demand No. 119. Enough has been 
said about this particular Demand 
already, which relates to purchase of 
foodgrains from abroad. The point 
that is not clear to me is whether this 
increase by Rs. 67 crores, that is, an 
increase from Rs. 124 crores to Rs. 191 
crores is due only to the quantity that 
we imported or due to the excessive 
price that we had to pay. These are 
the two points that I would like to 
know. What is the extra amount that 
is required on account of increased 
quantity, and what is the extra that 
is required on account of increased 
price? A certain break-up is neces-
sary.
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The Minister of Agriculture (Dr. 

P. S. Peshmnkh): If I may satisfy my 
I-on. friend, it is entirely due to 
increased quantity; no portion of it 
is due to increased pricc.

Shri Tangamani: My next point is 
this. By the year 1958-59, we would 
have imported foodgrains to the value 
of Rs. 191 crores. In this connection,
I would lilv' to know what steps have 
been taken during this period for 
increasing food production. We hear 
that several steps have been taken 
through the Ministry of Community 
Development, such as the Japanese 
Method of Cultivation, and so on. How 
far have these methods helped to 
really minimise the imports? If that 
increased production had not taken 
place, how much would we have 
imported? Would the imports have 
increased, and would we have 
required more than Rs. 91 crorcs?

I would also like to know what 
steps are proposed to be taken in 
regard to procurement of foodgrains, 
and whether it is proposed to start 
State trading in foodgrains, and if so, 
by what method. So far. there is no 
indication about this. It is an 
important item, and 1 am sure the 
country is very anxious to know how 
much we are going to import next 
year. This > car. we are going to 
import to the tune of Rs. 191 crores. 
Are we going to import more than 
Rs. 191 crores worth of foodgrains or 
less next year? That is the point 
which is now before us. On this 
particular point, I would also like to 
know, as I have stated already, what 
steps we have taken to increase food 
production.

1 find from the explanatory note 
that the import of rice is not consider-
able; mostly, we have been importing 
wheat only. I would like to know 
whether this import of rice was 
sufficient to meet the needs of the 
country, especially, so far as the rice- 
eating area was conccrned.

As I have stated already, I wanted 
to confine myself only to these six or
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seven Demands, and I shall be happy 
to know the hon Minister’s replies

Shri V P. Nayar: I would coniine 
my remarks only to two Demands, 
namelv Demands No 97 and 1

I find from page 41 of the explana- 
toiv memorandum that on account of 
the purchase of paper which havr 
become necessary for Government 
use, we have to spend an additional 
amount of something like Rs 39 to 40 
lakhs I would like to know from 
the hon Minister how, when the Tariff 
Commission has only recen'ly been 
asked to enquire into the structuu 
of the paper industn •with special 
irpl«'Tent% to rasVmg, \hvs has 
become necessary There has been 
many a time when we have heard 
from the hon Minister a very power-
ful dcfencc of the paper industry in 
our country, but from the information 
which wo have at our disposal, we aie 
convinced that this industr> has been 
making the h.ghest profit for an> 
industry m our countrj I do not want 
to quote the profit indite , of which 
the hon Minister is himself aware In 
this case, when alread\ Government 
have chosen to ask the Tariff Commis-
sion to make an enquiry, Government 
which consume the bulk of paper 
produced m these mills are trying to 
give at the rate of Rs 154 moie pet 
ton than whal they paid last jear I 
am afraid that if this is the attitude 
wc should not find fault with the 
private tiade for boosting up the 
prices of paper, which, as jou k io w , 
is one of the very vital requirements 
of many sections of our people I 
would like to know fiom the hon 
Minister why it has become necessary 
to pay instead of Rs 1423 64 per ton, 
which they used to pay last year, 
Rs 1577 90 per tons, for 26,000 tons 
which Government intend to purchase

The Minister of Works, Housing and 
Supply (Shri K. C. Reddy): The
reason is the Central Sales Tax and 
the increase m the excise duty which 
was begun to be levied in the latter 
part of 1957-58

Shri V r  Nayar: 1 shall be very 
glad if the Minister would also say 
that the pr'cer which Government had 
to pay were less than those that they 
paid last year; if that be so, I shall be 
very glad But, according to me, 
seeing the reaction of the prices of 
paper in the market, I find that this 
increase m prices is probably due to 
the fact that some influences have 
worked m such a way that before the 
Tariff Commission arrives at a fair 
price, the mills must have made 
Government purchase and keep stocks 
I shall be glad if I am contradicted on 
this point

The second point i hi< h I would like 
to express is about expoit promotion. 
What k  the trouble with oui export* 
I do not want to go into the figures 
here again because shortly we shall 
get an opportunity to discuss the 
whole matter of export at the time 
when we discuss the General Budget. 
But I am very sorry to read m a 
paper published by a ver> important 
person uho was sitting over there 
before—and as you know he never 
writes anvthmg or speaks anything 
withou* the fullest sense of responsi-
bility, I mean Dr Lanka Sundaram— 
what he has written about a particular 
appointment

Dr P S Deshmukh* Is that why he
1*. not hero7 

Shri V P Najar That may be so 
Theio ma\ be i  vanetj of reasons for 
that But 111 asking for supplementary 
grants, the explanation given is that 
tliev had to appoint one or two 
offietrs This is the explanation 

“Cieation of additional posts 
dunng the year to cope with the 
increase in work due to expan-
sion of the activities of the Minis-
try m the various fields, namely, 
(1) working of several schemes 
under Engineering Industries, (ii) 
promotion of Khadi and Village 
Industries, (m) Development of 
export promotion and ( i v ) revi-
sion of Trade Marks and Patents: 
Bill”
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I  want to touch only on export pro-
motion because there is something for 
the hon Minister also m that I know 
that an organisation has been set up 
in  West Germany with headquarters 
at Frankfurt and an officer has been 
deputed from the Commerce Ministry 
to  go and take charge of it I do not 
know whether it is to meet the pay 
and allowances of that particular 
officer that this sum has been provided 
to r or not, but in Dr Sundaram’s 
paper there is a very interesting 
account of this particular gentleman 
With your permission, I want to read
*  few sentences so that afterwards I 
need not make any comments This is 
from the Editorial

"What we object to is the selec-
tion of an individual who is 
innocent of the German langu-

and he is going to head the Mission 
a t Frankfurt—

“and who is eventually to hold 
charge of the greater portion of 
the Continent where this language 
is essential Further the follow-
ing is the circular this officer is 
stated to have sent out before his 
•departure from New Delhi for 
Bombay where he reportedly had 
secured a number of receptions 
and other entertainment on the 
basis of his circular"

This is from the issue dated February 
18, 1959 He quotes the letter which 
this officer is said to have sent in a 
circular form to some of his friends 
in Bombay, with the result that in a 
short sejourn in Bomba) it appears 
that he was really unable to meet his 
commitments for accepting invitations 
to dinner, lunch and what not This 
Js what he writes

"This is just to formally inform 
vou that 1  have been appointed as 
Director European Trade with 
headquarters at Frankfurt (West 
Germany) having jurisdiction 
over the whole of the Continent 
The pay and allowances attached
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to the post come to Ri 5,000, free 
from income-tax ”—

Probably that must decide the 
standard of entertainment to which he 
is entitled—

“We will be leaving Delhi about 
the 1st of February, 1959, for 
Bombay ”—

I do not know how this ‘we’ comes 
m Probably ‘we’ means ‘including 
his famil>’ It was an indication that 
if at all he was to be entertained, it 
must be for the whole family I have 
not seen the face of thN gentleman 
for my life and I do not think 1 will 
see also But that is not the point

Mr. Deputy-Speaker: Nor has he
an> other source of information 
besides this responsible person

Shri V P Nayar. I have I will 
come to it That ma> not be neces 
sary because it is clinching m this

"We will -be leaving Delhi about 
the 1st of February, 1959, for 
Bombav from where we sail on 
the 7th of February, 1959, by the 
luxury atr-conditioned vessel 
‘Victoria’ ”

Dr Lanka Sundaram 111 his usual 
way makes a verv crjptic reference 
like this

“We regret to say that is a very 
stupid letter”

1 do not know how 1 would have 
described it But I think we must give 
credit to Dr Sundaram

I want to know what are the pur 
poses for which this organisation has 
been set up Elsewhere I find that a 
vor> large percentage of our foieign 
trade still remains in the hands of 
companies controlled In foreigners 
This is not .the opportune time for 
discussing that, but I want to know 
whether m setting up this organisation 
Government have under contemplation 
anv schcme b> which the monopoJ> of 
the foreign-controllcd interests m the 
natter of export—which is more than 
a third of this country’s exports, as
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revealed m another issue of the same 
journal—will be looked into, and whe-
ther this organisation will try to do 
anything to br^ak that monopoly 
which is now strangling the industrial 
progress of this country. With these 
few words, I oppo-t these two 
Demands
14.15 hrs

TMh. S p e a k e r  tn the Chair]
Shri T B Vittal Rao (Khammam): 

Before I proceed with my observations 
on these supplementary demands, may 
I point out that the Ministry of 
Labour and Employment is not repre-
sented here, and there is a demand 
also under that Ministry?

Dr P. S. Deshmokh: We are all
here, labouring

Mr Speaker: Other hon Minister* 
will note down the points

Dr. P S. Deshmokh: Yes.
Shri T. B. Vittal Rao: But we want 

& reply
Mr Speaker: Why does the hon 

Member worry so mu^h'
Shri T. B Vittal Rao: Previously 

you had ruled that when supplemen-
tary demands were taken up, the 
Ministers concerned with those 
demands should be present m the 
House

Mr. Speaker: I find so many Minis-
ters today

Hie Deputy Minister of Commerce 
and Industry (Shri Satish Chandra): 
IS

Mr. Speaker: The other Minister 
will come and reply. But it must be 
left to the Minister to find out whe-
ther it is worth replying or not.

Shri T. B. V ittal Rao: Then it is all 
righ t

Shri V. P. Nayar: How can annfhtr 
hon. Minister find out? I can under-
stand the Labour Minister being able 
to  say whether a reply ought to be

given or not, but in respect of a 
matter pertaining to the Labour 
Ministry—if we raise it—how can the 
othei Ministers say whether it ought 
to be replied or not?

Shri K. C. Reddy: Wait and sec
Mr. Speaker: All this is unneces-

sary. Why does the hon. Member 
anticipate that there is really an 
important matter which the Labour 
Minister alone can explain? I am sure 
he or his Deputy will come. Hon. 
Members need not worry themselves 
on that scope. If the/ say something 
very unpleasant, it is for Government 
to reply to it Why are they worried?

Shri T. B. Vittal Rao: I will first 
take up Demand No 18 pertaining to 
Scientific Research

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): That
is not under Labour and Employment 
Ministry

Shri T B. Vittal Rao: I recently 
happened to vist the National Metal-
lurgical Laboratory at Jamshedpur. 
There some very good work has been 
done Recently, they have found out 
an aljoy to replace nickel We import 
mckei from foreign countries at 
Rs 15,000 per ton. B> the discovery 
of this alloy of manganese, chromium 
and other things, they have proved 
that the import of niokel could be 
done away with Therefore, I would 
like to know—there ig another 
Demand under Mint, Demand No. 35— 
whether any use is being made of this 
alloy for minting coin I was told 
that it had not yet been done, but 
some sample coins had been made. 
14.11 hrs.

[Mr Deputy-Sneakkr in the Chair]

I do not know what use it is being 
made of. But it could be very usefully 
utilised.

Secondly, 1 am very glad to know 
that under the Council of Scientific 
and Industrial Research, they have 
opened a pilot low shaft furnace p taat 
recently. D ie opening ceremony was
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performed by our Minister of Steel, 
Mines and Fuel. By utilising fuel 
other than coking coal, they would 
manufacture steel. Wc have got iron 
ore deposits in various parts of the 
country. We have also got coal mines 
here and there whicn have coal not of 
the coking coal variety. I would likt 
to know whether tbis coal and iron 
ore—like the iron on- in Salem 
district and m Andnra Pradesh and 
the coal m Andhra Pradesh—could be 
utilised for making steel This could 
be experimented at this pilot plant 
Thej should not confine themselves to 
only certain regions where they get 
iron ore and coking coal

I now cumc to Demand No 93— 1 
will refer to Demand No 72 concern-
ing the Ministry of Labour and 
Employment later—wh.ch relates to 
Supplies The Railwajs had sent a 
team m order to procure steel for 
them For that someone from the India 
Stores Department under the WHS 
Ministry was deputed 1o help them, 
with the result that their places m 
the India Stores Department were 
not filled up. Therefore, inspection of 
stores and materials was left to a 
private agency Sir, the purchase or 
import of stores from foreign coun-
tries has been the subject matter of 
criticism m this House. Time and 
again we have been raising this ques-
tion Our own people are there either 
in the India Stores Department in 
U.K. or m the Supply Mission at USA 
I do not know why this responsible 
work has been entrusted to a private 
firm I would like to know which re 
that private firm Even if experienced 
people were not available, they could 
have at least tried to fill up those 
places with nearly experienced people

1 now come to Demand No 106— 
Foundry Project for Hindustan 
Machine Tools Ltd. For want of this 
there has been a handicap, and they 
do desire that this foundry should be 
set up. I do not know whether it will 
be done on the basis of global tenders 
or, as we have to rely unon the deve-
lopment loan from USA we will have 
to purchase it. Because those who 
worked in the beginning weie Swiss

experts, I think it would be bettei if 
we invite g^bal tenders for this *>o 
that 1 o can be sure that we pay the 
fair price. Recently, in another place, 
a contract was entered into for setting 
up £ foundry at a very exorbitant 
cost of Rs- crores I do not want 
that to be repeated here At the same 
time, efforts must be made to speed up 
the setting up of this foundry in the 
Hindustan Machine Took Ltd.

Tflen 1 come to Demand No 84 I 
do P'Jt want to go into the question 
of fc.organis.at.on ot road transport 
service—my hon friend Shri Tanga- 
mai)1 has dealt with it—but I would 
like to know what happened to the 
Ship Repairs Committee This Ship 
R e p a i i i  Committee was appointed 
several months ago We do not know 
wht-n we arc going to get its report 
We would like that report to be 
expedited In the details supplied the 
honorarium or the allowance that is 
paid to the Chairman of that Com-
mittee is not given, whereas in another 
place when, a non-official has been 
appointed the honorarium has been 
given I ao not know why this is not 
given here Oui foimir Deputy 
Minister of Railwavs, Shri Alagesan, 
is the Cha.rman of that Committee. 
W<* are hearing rumours that a very 
fabulous amount is being paid, and 
absence of that information m the 
details given here gives r is e  to suspi-
cion Therefore, we would like to 
know when that reD ort will come, 
what is the honoranum that is being 
paid to the Chairman of that Com- 
mjtter and how long thev will take 
to submit the report

The Minister of State in the Minis-
try of Transport and Communications 
(Shri Raj Bahadur): Since I will not 
be giving a detailed reply. Sir, I 
would like to inform the hem Member 
that the final report is expected by 
the end of June We are quite con-
scious of the need that no greater 
tjjne should be taken than is neces-
sary. It is being kept 10 view. As 
a matter of fact, the Committee has 
g0\  to go from place to place, from
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[Shn Raj Bahadur] 
installation to installation, and study 
each in fult detail before submitting 
a report That they are doing There 
are big installations like Mazagaon in 
Bombay and the Garden Reach m 
Calcutta With regard to each one 
they have got to go in thorough detail 
Therefore, I think, whatever Shri 
Alagesan and other members are 
doing, we should be grateful to them 
Shn Alagesan is not getting a fabulous 
amount at all, it is just what a Chair-
man of such a committee should get

Shri V P Nayar: How much7

Shri Raj Bahadur: Subject to cor-
rection—1 am saying from memory, 
because there was no cut motion 
relating to that—1 think he gets 
Rs 2,000 subject to all those cuts and 
other thing-.

Shri T. B. Vittal Rao: I am thankful
to the bon Minister for the clarifica-
tion

Regarding Demand No 117, 1 would 
like to know how these appointments 
under the Hindustan Steel (Private) 
Ltd,—I am referring to high officials 
and not appointments to the lower 
ranks—are made This is the next 
biggest undertaking under Govern-
ment This comes next to the Rail-
ways We arc going to invest some-
thing like Rs 500 crores m the near 
future I find that some retired high 
officials of the Railways get crashed 
into this Hindustan Steel (Private) 
Ltd I have no quarrel about these 
things, but what I And is that those 
who have not had any outstanding 
merit, those who have not been res-
ponsible for any big engineering feat 
or any such thing during the’r tenure 
of office m the Railways are also 
brought in How is 1* that only rail-
way official1' are brought in’ I would 
like to know how these high officials 
are recruited

Now I come to Demand No 72 re-
lating to the Ministry of Labour and 

Employment Something has been

said about the Working Journalists 
Wage Committee Firstly, as there 
has been a vacancy caused due to the 
premature death of one ot its mem-
bers, I would like to know whether 
the Committee will have to wait for 
the filling up of this vacancy before 
finalising its recommendations This 
question of wages for working journal-
ists has been hanging fire for the last 
three to four years It was said, let 
the Press Commission’s Report come, 
then we will consider their case The 
Press Commission in their report have 
recommended the minimum wages for 
correspondents That has not been 
accepted Then the Wage Board was 
appo nted The Wagp Board recom-
mended the same thing But, when 
one of the employers went to the 
Supreme Court, the whole thing was 
declared null and void by the Supreme 
Court Later on this Committee has 
been constituted Firstlj, thcie has 
been a scaling down of salaries by the 
Wage Board compared to those recom-
mended by the Press Commission, but 
now the Wage Committee is recom-
mending something less than what the 
Wage Board had recommended 
Aga n, we are told that they are also 
going into the paying capacities of 
individual newspapers This is going 
to raise problems concerning the 
various industrial disputes For 
instance. Sir, there are 842 coal mines 
in India There was only one All- 
India Tribunal and whatever recom-
mendation they made was applicable 
to all the mine* in India—big, small 
or uneconomic Here, I believe, they 
are going to make some distinction

Then, before these recommendations 
arc published, we And that certain 
newspapers are closing down Bom-
bay Cfiron cIp, 1 be'ieve, has given 
three months not:ce of closure Also, 
Amnta Bazar Painka, Allahabad and 
A m nt Patnka Hindi Edition are being 
stopped No State Government is 
doing anything in the matter I think 
something should be done to expetjHte 
the recommendations ot the Wage
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Committee and also to see that there 
are no closures before the Wage Com- 
anitec’s recommendations are known

w sn sr
ipr fswrt i w r  ^ 5. '3® %

H jfej inr iR?n" $ 1 ^  *r 
v tn im

% firafafc *  art SehnsR m  t  ^  
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$t% >fr qr*q m i g> ?ft tft

^  W fz % TTrTT I  I *TT!FR 
/>T cTT? ^  :ftfa *PT T $  |  ^?fat 

S9RT 3 ^  IT? % P W T  m w l  ft SRTOT 3TT 
^RTT |  fa  OT fTC? arPT ^  |^r 
iTOERt % fe*T ■R' facHT IT j?t H+ni |  I

•T̂ nw *r ttnr ^
f*P  115 afr '1$< %  M'T’lY T T  •fi’ T̂ TT

f a  a w  w r fc n t  ertr q r  
<ft ^<tt fa  f^ra^t cr3rr*r ?rt ^ r t t  %
fo?T «pV rWwft q ?t nftr fgpHT <TR> 
fgsgftlH % 'TSTR * t f*R?TT ^nfktr 
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<nfo wM % <rarnr <fr~ f ry w w  % <nrra 

wt^ <R*nrr jw ,  *? wm 
m  VU WTZ1  T? f a  *  JfHTi
% < N q « n rc % * rc w rg * rrif t7 * » *  
<wt q tafan  ^ 1 *jw *n? S*r **t 5^

$ fa  foptft % 5»PT 5̂T5IT |  fa
*m nr *** & art q?ft *sgT farn * rt | r 
3RC fRRpT $  «irt*WH % i # r w  %

1958-59
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WTfi sfTWT tniy qprr fkfa*?TW  
tyrtic’i ’i  trbiw ?t H~4 * I TT %

q TT̂  S T O , f^W H
^rm r sit t  fa  w t  "tN t s r  «ft «fhr
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fcpTJfr ^r?f' *r ^ r  3 3  »t ^ t r t  
w<tt forr 5fr^, 51 ^ft> s*t t o t

*n=TT37 $  ^  vfi ^rrrr 
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j t  5 > rr ^  t r t  ?r&t ^ n #  
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[ ’f t ®  W t ft T  f a f ]
t o t  3  t o u t  fa  * t *rrft tftae 

t ,  srcw qpR t t # «nw
F t  S R T  P T T  W J  ^  * f t

*W sft THT V^IT §,
^  * r f  tft, tft, «n$ f t  £
« f k  'arcflfir «FHT STfaf V H fl+ H

^^JR T R T t I iRr fff^T  JR# Tt 
JT̂  t  ^  *  TOTf *T 5fpfT #  3TT

t f t a f r  f ,  #  ^  ^  * r t r
3lfl̂ T % 5XJKT 'fiHRT ‘35TO,

'5PF5fr ̂  ftr ̂ r  «f*t 3rrtt » Pt^ 
W I T  f e r r  5TPT I anrT ® T f  f  f a
?m ra  t o  ?r=w % art firctft ftMV

W  «T T T t V  f^H T 3 » m  ^ T  STTT

ffF r r  «rrc?t ? ^ t  t ?  »nrr t  » f  3
v  farr xsft ?rf f  

t fk  f%  fewft TRW Ff aft *rerre
*Ft *ft r̂asrft- I A »T? TO T̂STT ^rTT |f 
f a  «TSTW *? t r T T ^ t  V  f a t *  f s n n f t  <*rr

t o  t  t vtk t «rm *rrc*ft 
*ftr * fR r  % srta fsn N t *-t »srasT s s t  
mzi f , fft «if s p if  Tsrrar |  1 jts s f r
JTPpnfaW f  fa  T5TR «FT fo s  ^fHTT 
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fra ifa  <rft  % ^tor t o  ^  t  i

5̂ 1 *FT<T ^ fppr ^  5Jf?
t o  ^rr ^rrfs^ 1

«w A f a r r o  h ^ t c  Hvs v  ^pt *  
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g y v t  9 TTW 5T f f t  fif«JT amr—
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>ft m ^sr ftirr fa  fin&TT & e  v t  
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e.  ̂v m  ^  t w  

n*rr f , fraTfv «nrR r  wri
«flT«sr !(• >s irtn t < r  f a r e  £  1 %m 
^IfT i  fk ^ T R  ̂  % «RT3T
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^ «n r m  f W R  f t  * ? j  $  i j w  =jt 
fa<fc 'Ti'-f * f r *  v w  * r m '  ?  1 n 
9 * m « i % ans * t  f ^ 5” *  ?  t
m r  c tf  njTir ®tfsr*rr «it ^ ip r c  
5 taT, ?fr h  w w tt  g fa ^»npt 
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H*P JfT T̂PT «T»rrsft t  ^  'f&  ^ T 
f5«ft fX^R 5^ flrarsr 3 «tht 1 1

f ^ t  frsR  vr *fk ^ f r?  w m
OTTT fr*I 9 f  diVl tfTT 
*T 3ft qfft t  3TOT T̂T «5TSRT ^  
*n>cTT i  1 o ti t  3*rarr f w
m f t  s n f o n  a ft i  t w t  srr 
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w n  ? fur v t  3 » m  ? w t  ?r?V 
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[̂ r>o v n 4 tr

*  $ 9  v g fr  sr# ^ a n  1 *favr <?«f wm 
4  «^ri ^r?-ff f  1 4>t
*Fmsr WTfT $  wm •$ £ , fwrr % «n»r 
ifc ft w r r  w t w  JTf w^sjr ?r£

*fhc «fiR *rpnr t o t  ^ r  9F?? s r*  
i tv  * * f fw r tft *  %mtit w w  
^Tf?rr 5  ftr srn m  ^ rrf  % «rnr sftefr
W IT  «PT *M T  5PIT ( W  SITTlSt 

^  ^  sftfa T^t cfr
*nf*w fa  I*  5 ^wt % t o  fasrrd 
$  *h  TfT 1 *  ^Tfrr fr^r# #*r *ftr
^RTfr «5TS*W f a l ^  ifht vHTi<T fa^T

irr fv 'h rm x ^ n t 1 

^  *rjft wm *ttt «TRfr i  vftK
f* r  |  3r=jT t t  r<fx, ^ ' r y  w r  tf t  

»n»r tit ’i t  i  w r r  jt <T?rr
sflgt *rnr# % ,h t  k t o t , faere *ft *prrr 

n m r  ot t  ^nm r 
% fa  qft re w ir  ̂ fra t n r s pt it

t o  tr w<f *nreft f  m  *ft  ?
inn: 'fannr w t  *t 3r« w f t  5  

srt trm fr tit M r »  vr
xmmverT t  *? ^ t t  5 m  %ftr «ptt $?
% ^ rr ^ t t  «f r  <trm «t*rr ?r fqnrr
eft trrw r f*«rr& f t  1 #  nr^rr srm  1

Shri D r a n t lu  Deb (Tripura): Mr 
Deputy-Speaker, I want to confinc my 
remarks to Demand No 119 under the 
heading 'purchase of foodgrains' Our 
country has been suffering from short' 
age of foodstuff and so it is necessary 
that we should import them from out-
side and produce more internally also 
But before that I want to draw the 
attention that took Dlace in the Tri-
pura State in the month of January, 
1959. As soon as I reached Tripura 
‘State in the last week of December, 
I  ™rn* to know that rice amounting 
to 25,000 to 30,000 maunds was lying 
in CbuntibarL Hie Government did

not take any care to protect that rice. 
On the 2nd of January 1959, when 1 
learnt this. 1 wrote to the District 
Magistrate requesting him to keep all 
these things in the godowns or pro-
tect that and also to keep some guard 
or watch over that as there was 
nobody to look after that. On the 
16th of January the District Magis-
trate was good enough to inform me 
that the administration was keeping 
a watch over the situation and it is 
prepared for any situation. He wrote 
like that and I got that letter on the 
16th But on the 22nd January this 
calamity took place There was a 
heavy rainfall in Tripura State and it 
continued for 3-4 days and all the rice 
stocked m the open air had been 
drpnche.l and wasted In reply to 
question No. 462 the Food Minister 
was good enough to say that about 
sixteen thousand maunds of rice were 
there But my information is that it 
was not sixteen thousand maunds but 
much more because it was a huge 
stock there It is a heavy loss to the 
country no doubt. At least in future 
our Minister should be more careful 
and instruct the staff working there 
to keep a watch over the matter. 
S.nee 1954, we have been taking rice 
from the Centre and after the sealing 
of the border with Pakistan we 
have had to carry all the rice and 
cement through Kalkalighat to the 
different parts of the Tripura State. 
But till now we have not during the 
last 3-4 years constructed a single 
god own or a temporary shed in that 
particular spot (Churaibari) to store 
rice or cement. If any Minister or 
Member of Parliament would visit 
that place, he will find huge stocks of 
cement lying like this and wasted. . .
(interruptions.)

Mr. Deputy -Speaker. I am constant-
ly being reminded that today there 
arc a very large number of hon. 
Ministers present

Sbri Dasaratha Deb: I want to draw
the attention of the House and ask 
why this has haw  w ." Th *.x‘ are
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certain loopholes in the contract also.
I understand on the 29th of August
the tender of one Mr. Kalimohan Sen
of Dharmanaga- was accepted. This
gentleman has sizned a can trac.. In
the contract, it was mentioned that
Shri Sen has to "clear all the wagons
that would be placed at the siding of
the Katlcalighat Railway station on
the very day of placement and carry
the SQm2 to the destination godown
within seven days of its receipt at
Kalka.ighat," Further, in this con-
tract, he was to carry a fixed mini-
mum maurid of rice per day so long
as such stock was available at Kal-
kalighat. These are contained in
article No. 13 of the contract bond.

But there is an amazing thing. I
understand that this gentleman who
was given the contract has not got a
requisite number of trucks. Before he
wa given the contract, the Govern-
ment should have at least found out
whether thi : particular person would
be able to carry out the contract. But
the administration did not take any
care to look into that matter.

In another portion, the contract says
that it W8.S agreed that though Shri
Son should take proper steps for the
prevention of deterioration, shortage
and dam age of grains, he should not
be rcsponsible for any such lo s Clue
to any unforeseen or unexpected
even t. That is contained in articles 3
and 4 of the contract bond. This is
sil1y.

This gentleman, Shri Sen, escaped
from being punished for such a heavy
loss. How it happened is an amazing
thing. Further, there are so many
people, carrying agent'>, like truck-
owners' association, transport associa ..
tion, and others who have got suffi-
cient number of trucks. But these
people were not given any contract.
The trouble is this. This gentleman
in question agreed to carry rice at
Rs. 2-1-0 per maund from Kalkali-
ghat to the Agartala godown. It was
a very low rate and nobody was
agreeable to accept this standard.

Supplementary
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Ultimately, of course, ths gentleman's
contract has been cancelled. If other
people had been given the contract,
it would have been much better, arid
if that had been done much earlier,
it would have been correct. That l:i

why I want to invite the attention of
the House to the fact that effective
steps should be taken so that in future
such a calamity would not happen.

From now on, at least the adrnin is-
11·2tio.1 should provide some place at
Chura ibar i to keep the grains; at least
some temporary godowns should be
built in which we can store the com-
mod tics such as cements, foodgrains
and other things. Otherwise, it would
be a heavy loss in future also.

In this connection, I want to put.
certain questions which the hon.
Minister shoud consider and make a
reply thereafter. Why did not the
Admin.rtrat.o, think it very risky to
allow such a huge quantity of rice to,
b.:kcpt in the open air? Secondly,
why did not the Administration C0'1-

trill". the othir transport agencies and
sort..uslv nego:iaie tho rate so that
carrying of grains could be taken up
f'orthw th? vVas it only complacency
or was it the result of any attempt
to cnu-ust the carrying work to some
other contractors for their narrow
selfish interests; which always very
frequently happens in our State?

I would like to refer to another case
in co n.icct.ion with the Education
M'riistry. Here, I want to draw the
attention of the House to the fact that
some money has been sanctioned to
start a basic training college at
Kakraban in Tripura State, but up-
till now, no house was constructed
and no class was ononod. In] 958.
perh ap , it was in September, one
lecturer was appointed. He was idle
for long and yet got salary from the
Government.

The Deputy Minister of Food and'
Agriculture (Shri A. M. Thomas):
May I respectfully submit that what
he is saying has very little to do with.
what we are discussing.
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Mr. Depaty-Speaker: Under what
Demand he is speaking?

Shri Dasaratha Deb: In regard to
the Ministry of Education.

Mr. Depaty-Speaker: Is there any 
Demand to which particularly he is 
•drawing the attention of the Ministry?

Shri Dasaratha Deb: Here is a 
-simple question__

Mr. Deputy-Speaker: Nobody says 
it is complicated They wanted to 
know whether there is any particular 
Demand on which he is speaking.

The Minister of Finance (Shri 
Morarji Desai): All that he has said
so far has no relevance to any 
Demand

Mr. Depaty-Speaker: He will have 
another opportunity after a few days

Shri Dasaratha Deb: Only a lecturer
had bet n appo nted but the cohege 
has no i"ci.sts.*nce as such and thii 
results m dra.mng <tll the money of 
the Government I would request 
the Minister to go into the matter 
and .see why this has happened

Mr. Deputy-Speaker: Shn Haider.
i ltquen  him to be very brief

Shri Haider (Diamond Harbour— 
Reserved—Sch. Castes): Mr Deputy- 
Speaker, I would like to invite the 
attention of the House to Demand No 
IIP, wh ch deals w th foodgrams and 
pricc* I would ..kc to draw the 
attention of the House to the acutt 
•ituation m regard to the food prices 
m our country, particularly in West 
Bengal. While our Ministers and 
other Government oflicials are declar-
ing that there is a bumper crop in 
our country and there is no ‘carcity 
of food, why there is so much food 
scarcity in West Bengal I cannot 
understand. Even the Chief Minister 
o f West Bengal and the Food Minister 
came to Delhi to represent their case 
about the acute food shortage in West 
Bengal. In 1956, the deficit in West 
Bengal was 3-lakh tons, and it 
increased in 1957 to 4-lakh tons. In

1958, it rose to 7-lakh tons. But to 
our utter astonishment, this year it 
rose up to 9,50,000 tons. A few days 
ago, a press note was issued by the 
West Bengal Government that there 
would be no food shortage and that 
supply would be regular. But when 
that news of food shortage of 9i-lakh 
tons was announced in the papers, on 
that very day, rice disappeared from 
the market

There is food shortage not only in 
Calcutta but m the mofussil towns 
also nee is not available; even in the 
village markets, rice is scarce For 
this reason, there was a big Satya- 
p ra h a  movement in West Bengal in 
1951!, during September and October 
of that yt\>r The Chief Minister pro-
mised th a t  foorigrain; would be 
regularly -upphed to al] the villagers 
and that too at cheaper, controlled 
rates But that promise was broken 
T h e re  w as a big rally and demonstra 
t:on m Calcutta People agitated for 
food, throughout the country, and the 
"hii’f Minister promised that at all 
level-., from th e  provincial to tho 
\iHuge level, food committees would 
be formed with representatives of all 
parties so that there may not be any 
lorruption or bungling Again he did 
not keep his words

Mr Depaty-Speaker: You may
point out whether the amount
demanded !■> excessive or it should bt 
allowed. Food committee and othei 
things can be discussed later.

Shri Haider: I have taken up the
food and agricultural policy which 
creates

Mr. Depaty-Speaker: Hie policy is 
there already There is nothing new. 
He will flnish in two minutes now.

Shri Braj Raj 8 ingh (Firozabad):
About the failures of the Government.

Mr. Depaty-Speaker: That could be 
better discussed next time.
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we have come before the House. At
the time when the budget proposals
were framed, a certain amount had
been asked for and was provided in
the budget. At that time, both the
Bhilai and Rourkela steel projects
were in some difficulties, but I am
happy to inform the House that as a
result of various steps that were
taken, it was possible to expedite the
paca of execution and so, we have
come to this House for more funds. If
the hon. Member had carefully
studied it, that was a point upon
which he could have certainly com-
plemented the Hindustan Steel for
expediting the work and asking for
more funds.

15 hrs.

About the irrigation problems in
.Sunderbans area, I would like to point
out that Sunderbans is a very big
rice-producing area. This was once
regarded as the granary of West
Bengal, but due to the negligence of
the Government, f'requent.y the
embankments are broken and floods
occur. As a result of this, Sunder-
bans has become a deficit area. A
few days ago, our Prime Minister
ridiculed the people of West Bengal,
par ticular.ly Calcutta, saying that it is
a city of processions. But some
thought should be given to the point
as to why they have such processions.

The food prices have become so high
that again people are coming to Cal-
cutta on the 12th March to place their
grievances before the Cabinet. They
arc ;,Gt coni-ng to figh: w.th the Gov-
ernment, but only to protest and have
a re-medy from the Government, so
that they are supplied with rice and
other foodgr ains regu.ar ly.

La st ly, I come to the Question of
'relief and rehabilitation of displaced
persons in West Bengal. (Interrup-
tion) .

lVlr. Deputy-Speaker:
reS2TVC his remarks for
discussion.

He might
the budget

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): Some
hon. Members opposite have said
something about the steel plants. I
would attempt to reply very briefly
to the points raised. My hon. friend,
Shri Supakar, said something about
the delay, saying that the delay is
costing us quite a bit. I agree with
him that delays in the commissioning
of projects like steel plants always
co st and it is for this reason that every
attempt is made to cut out all delays.
If he has carefully studied the present
demand, that would be proof of the
fact that concrete steps have been
taken with good results and delay has
been cut out. That is explanation for
the supplementary demand for which

Both in the matter of execution of
civ il works and with regard to the
arr-ival of plant and equipment, the
spec.; has very much increased and
that is why we have come up with
this additional expenditure. Regard-
ing the estimates going up, that has
been discussed on the flo )1' of tl.e
House 011 a number of occasions. On
th: 3 point also, I am happy to inform
the House that the estimates as given
about two years ago, with regard to
the expenditure on these three steel
plants, still hold :';:J:JJ; the estimates
have not all been mcre than what was
given at the earlier stage about two
YC::ll'3 ago. This additional money
that is asked for has not eot anything
to do with pushing up c: Ll:' (~.;timates.
The estimates remain, but the pace of
execution and arrival of cqupment
has been increased. So, t~c:,e is
additional expenditure during the
current year and there will be a cor-
responding reduction in the subse-
quent year.

One hon. Member said that the cost
of 5t'221 projects is double in the
public sector as compared with the
private sector. I thought he did not
have much contact with the private
sector to give that figure boldly. I
wish the private sector could really
stand by these estimates, because
according to the indications that we
have got with regard to the expansion
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undertaken even in the private sector,
the order of expenditure is not likely
to be very much different from what
ic; being incurred in connection with
J.l·.'bjc sector steel plants. I do not
know wherefrom he got those figures.
Even the priv ate sector does not claim
tha ~ their expenditure is half of what
W'2; are incurring in the public sector.
{ would appeal to hon, Members of
this House not to make statements in
that loose manner, because that un-
necessarily embarrasses the Govern-
ment and the project authorities. if
one says something which is not claim,
ed by anybody and if he makes out a
special nlE"1. on that score. it would
perhaps not be fair.

Shri Naushir Bharucha: How does
he arrive at the figure of Rs. 52 crores
On Page 49?

Sardar Swaran Singh: I am coming
to that. There are two points which
require to be explained in connection
with the query now raised. There is
an increase in the estimated expendi-
ture from Rs. 157'88 crores to
Rs. 196.88 crores, and then there is a
surrender of Rs. 13.6 crores in Grant
No. 128-Capital outlay on investment
of share capital of Hindustan Steel.
This is due to the iact that tentatively,
we have taken a decision that the
share capital will not be over Rs. 300
crores. The additional financing is by
loan and hence this surrender under
one head and additional demand under
another head.

About arriving at the figure- of
Rs. 52.60 crores, it is a very simple
thing. There is available under this
grant of the Ministry of Finance a
sum of Rs. 18.58 crores as savings
from other anticipated expenditure.
The supplementary demand is only
for the balance of Rs. 34.02 crores.
If these two amounts are added, they
give Rs. 52.60 crores.

Shri Vittal Rao said something
about the metallurgical laboratory at
Jamshedpur. I am glad that this
experiment with low shaft furnace

has already been started; the intention
is precisely of the type to which the
hon, Member referred, v[z., to try
iron 01'C3 of lower grade and also to
try non-metallurg ical coal and maybe
even lignite. This is precisely the
purpose with which this low shaft
furnace has been started and I hope
the results that ensue from this would
be of far-reaching importance. That.
might open the way for diversification
of this basic industry to produce iron
ar.d steel.

He also made a reference to the
stainless steel which has been
developed in the national metallurgi-
cal laboratory. I think the national
metallur g.cal laboratory should be
congratulated for making this very
good discovery. and it is the intention
of Government to utilize this method
in the new stainless steel and tool
alloy plant that they are proposing to
install. With regard to the particular
point of the suitability of it for one
or the other purpose, it will certain-
ly receive all the attention that is due:
to it.

He unfortunately raised the ques-
tio.i as to why retired people should
be employed, particularly from the·
railways. I have no hesitation in
offering my thanks to the railway
administration for sparing those
officers. They ha.ve lent us quite a
few officers for the execution of work
and so on. They have done a very
good work, they have made a magni-
ficient job of it. I would like to
recognize their effort publicly and so
I would say that the officers whom
we have received from the railways
at the various levels have really
carried a good load; because, the rail-
ways are well organised being the
biggest public sector we have got and
they have got diverse experience both
in construction as well as in adminis-
tration. So, we should unhesitatingly
make use of them, if the railways can
spare those officers not only in these
steel plants but in perhaps a number
of other construction projects. I am
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time of the formulation of those budget
estimates, namely, October 1957. The
hon. member may note that the price
of paper at that time was about
Rs. 1,400 odd and the price that we
had to pay later on during the year
was Rs. 1,577, a difference of about
Rs. 150 per ton. That accounts
mainly for the increased expendi-
ture and that explains why we have
come forward with the supplementary
Demands.

Demands for

happy that our experience with regard
to these officers has been very good.

I do not want to take more time of
the House. I am happy that the first
stage in the steel plants has been
completed and inaugurated, and these
steel plants are going ahead more or
less according to schedule. A certain
effort that was at one stage being
made to indulge in dust-raising has
subsided )to a great extent. Then,
nothing is a better argument than the
actual performance, as in this case.

Shri K. C. Reddy: Mr. Deputy-
Speaker, in respect of Demand No. 96
"Other Civil Works" and Demand
No. 97 "Stationery and Printing" a
few hon. Members have chosen to
make some observations to which I
would like to briefly refer.

Taking Demand No. 97 first,
"Stationery and Printing", the hon.
Shri Bharucha referred to the increas-
ed cost that has to be borne by the
Government for the purchase of
papers. He seems to be under the
impression that the Supplementary
Demand for which we have come
forward now has to be entirely
accounted for by the increased
quantity of paper that we have pos-
sibly purchased. I would like to dis-
abuse him of that impression, because
this has happened due to one or two
important reasons.

F'irstly, when the budget estimates
for 1958-59 were formulated, we pro-
ceeded naturally on the basis of the
then existing price, the price that
existed in October 1957. At that time
the prices were very much lower than
what they are at the present moment.
Moreover, later in the year 1957-58
there was also the excise duty and
also the Central sales tax which be-
came two additional charges which
entered into the composition of the
Itrice. So, in 1958-59 when the budget
estimates were prepared, those esti-
mates were prepared, on the basis of
the price, as I said, existing at the
347 (Ai) LSD-7

So far as the economy aspect is con-
cerned, as compared to 1957-58, in
1958-59 there has been an increased
consumption of paper only up to the
extent of 3,000 or 4,000 tons and not
more. The fact remains that as against
the allocation to the Central Govern-
ment of 37,000 tons or thereabouts,
the actual sunoly in 1957-58 by the
paper mills was of the order of only
23,000 or 24,000 tons. During 1958-59
there has been a somewhat better
supply and the supply has gone up to
27,000 tons. That will show that so
far as the economy aspect is concern-
ed, against a total allocation of about
35,000, tons the supply has been
actually of the order of 23,000 tons in
1957-58 and 27,000 tons in 1958-59. So,
owing to the limitation in respect of
the supply of paper because of the
short production in the country, there
has been a compulsory economising in
the use of paper in all the Govern-
ment departments. If more paper had
been available, perhaps our consump-
tion would have been more.

The second point that I would like
to mention is that in order to secure
economy against a shortfall in supply,
and also because of other considera-
tions, only recently Government has
taken a decision to impose an economy
cut of 15 per cent in the use of paper
in all Government departments. Im-
mediately after this cut was decided
upon by the Government, there have
been persistent and insistent demands
from various Government depart-
ments that this cut has operated very
unfavourably, a lot of difficulty has
been caused and so that cut has to be
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[Shri X. C. Baddy? 
restored and the department should 
be enabled to use the same quantity 
of paper that they have been using 
uptill now.

Another point was made by Shri 
Bharucha, and that was about Gov-
ernment publications. He seems to 
argue "here you are spending so much 
on paper; you have come forward 
with a supplementary demand for 
about Ra. 90 lakhs and still there are 
no Government publications in the 
Publications Depot." He seems to me 
arguing on that basis, though he did 
not actually argue and he seems to 
have that kind of impression.

Regarding Government publications 
what 1 would like to say is this. My 
Ministry acts as the agent of the other 
Ministries. That is to say, we print 
as many copies as are asked by the 
sponsoring administrative Ministries. 
If, for example, a particular publica-
tion is not available—he referred to 
the Industrial Disputes Act,—it is 
very simply explained by the fact that 
the copies that were printed on the 
urder of the sponsoring Ministry have 
been exhausted.

Shri Naoshtr Bharaeha: Whenever 
I go they say that the publications I 
want are out of stock.

Shri K. C. Reddy: I am afraid, the
hon. Member is making a general 
statement.

Hr. Depaty-Speaker: The hon.
Member makes demand for things 
that are very rare.

Shri K. 0. Reddy: I am afraid, the 
hon. Member, in the heat of the 
moment, ia indulging in a very ex-
aggerated statement that whenever 
he goes to the depot whatever pub-
lication he asks for is not available.
1  think it is very unfair.

Shit Naushir Bharaeha: Eighty
per cent, of the times I visited the 
depots, whether in Bombay or in 
Delhi, I  could mat get the required 
publications,

Shri K. C. M U y: 1  w *4d lfl» to 
have fuller information on this point 
and if I am satisfied that on 80 per 
cent of the times the publications 
were not available, I can assure the 
hon. Member that I will take it  up 
with the concerned administrative 
Department and every e&deavour will 
be made to see that the essential 
number of copies a t some of these 
important documents are made avail-
able to the public.

Then something was said about the 
price of paper. I do not want to 
take much time on that point, be-
cause the hon. Member who referred 
to it does not happen to be here—I 
am referring to Shri Nayar. As I have 
already said, the increase in price 
«  mostly accounted for by the levy 
of the excise duty and the Central 
sales tax towards the end of 1937-68. 
Also, wages and certain other manu-
facturing costs have gone up. It 
was only after protracted negotiations 
and very careful consideration of 
the whole matter that the price in-
crease was agreed to. He also re-
ferred to the retail prices being very 
high. I do not know about that. He 
seems to suggest that anticipating the 
possible decision of the Tariff Com-
mission, the retail merchants fue 
pushing up the price of paper in the 
market That is a matter to which I 
have not paid attention. I think my 
colleague, the Minister of Commerce, 
and Industry will take note of it and 
find out what exactly the position 
is.

The hon. Member who made re-
ference to Demand No. 98 under Civil 
Works is also not here—1 am referring
to Shri Tangamani

Mr. Depaty-Speaker: Shri
Tangamani is here.

Shri K. C. Reddy: Is he there? I 
am sorry. I think it was ha wh§ 
referred to the gap between the
original budget estimate and fee
actual estimate far which we have
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earn* forward to cover with, a  sup-
plementary demand of R*. 289 lakhs 
or aomething like th a t I would not 
take much time of the House over 
this matter to explain this to the 
hoi. Member. He has already gone 
through the memo that has been cir-
culated to the House. I would like 
only to add this. It should be noted 
that the entire supplementary de-
mand of Ra. 288,93,000 is under the 
bead Suspense. That is to say, it is 
only a transitory head. The debits 
under this head will be cleared by 
passing on the cost of the materials 
to the individual works in the usual 
course. Out of the supplpementary 
demand of Rs. 289 lakhs, Rs. 2,82,70,000 
will be adjusted as reduction of ex-
penditure. I am referring to this 
particular aspect only to emphasise 
the fact that it is not so much by way 
of outright expenditure for which we 
have come forward with a supple-
mentary demand, but for the purpose 
of purchasing some materials which 
have to be stocked and which have 
to be supplied over certain points of 
time to inaccessible areas. Hie break-
up of this sum of Rs. 289 lakhs, I 
would like briefly to mention. So 
far as the C.P.W.D. is concerned, the 
supplementary demand that is put 
forward for their purposes is about 
Rs. 1,18,28,000. The balance of the 
amount is in respect of stocks that 
have to be built up for various ad-
ministrations like the Himachal 
Pradesh Administration, Delhi Ad-
ministration, the North East Frontier 
Agency Administration and a few 
other Administrations like that. They 
are the budgetary authorities and we 
have to budget on the information 
that we receive from thne  budgetary 
authorities, namely the Delhi Ad- 
'ninJatration and other authorities 
that I mentioned a little while ago. 
It is under these circumstances that 
ttis supplementary demand has arisen. 
If It Is borne In mind that this is not 
a sort of outright expenditure, but is 
tttiy a  suspense head, I do not think 
that* will be any serious objection or 
orittdam to this matter. I would also

like to say this. This is a provision 
puder Suspense. It may be argued 
by the hon. Member, why is it not 
estimated properly and precisely at 
the time when the budget estimates 
are presented. The simple fact is 
that under the Head Suspense, we 
cannot forecast with any reasonable 
degree of accuracy on account of un-
reliable factors like the supply posi-
tion of the materials, delivery of con-
signments, changes in the scope of 
works in various parts of the country, 
scattered all over the country. It is 
in these circumstances that the sup-
plementary demand had to be made. 
I do not think there are any other 
major points that were made by boo. 
Members in the course of their 
speeches. I have briefly referred to 
them. I do not think there is any 
need for me to say more.

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
Mr. Deputy-Speaker, though there 
was no cut motion so far as Demand 
No. 58 was concerned, two hon. Mem-
bers from Orissa made two com-
plaints. One was that certain amounts 
of allowances were being paid to the 
descendants of ex-Rulers and the 
second was that in one case, the 
amount has been increased. May I 
point out here, that the practice that 
we follow, so far as privy purses are 
concerned is, as the House is aware, 
they are debited to the Consolidat-
ed Fund of India under the rules as 
also under the Constitution. So far 
as allowances are concerned, these 
allowances are carried forward on 
account of an understanding at the 
time of integration and they are to 
be paid out of the revenues of the 
State Government. In this case, the 
two Rulers died and the question arose 
as to whether a successor should be 
recognised by tlie President undei 
article 366 (22). The Government had 
evidence before it and after consider-
ation of the circumstances, the Gov-
ernment came to the conclusion that 
it was not necessary to recognise any 
person as heir or successor at alL
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Far this purpose^ may I point oat, 
that a  large amount o f  privy p u m  
lapsed tn respect of the State of 
Nkndgaon in  Madhya Pradesh. The 
privy parse amounted to Rt. 8,88,858. 
The Government came to the eon* 
citision that no successor should be 
recognised at all. There was his own 
widow who had to be provided for. 
For that purpose it was considered 
necessary that some amount of 
allowance should be paid to her. 
That is the reason why a sum of 
Rs. 4,000 per month has been re-
cognised and is being paid to her. 
Ordinarily, whenever there are allow-
ances, as I have stated, it is the State 
Qm m atiaM r i r t *  V im  
in this case, a large amount lapsed 
to the Government. In consultation 
with the State Government, it was 
considered proper that the amount 
of the allowances, namely Rs. 4,000 
per month or Ra. 48,000 a year should 
be paid out of the Central revenues. 
Even then, you will And, after pay-
ing Rs. 48,000 per year, the Govern-
ment of India will be making a sav-
ing of Rs. 3 lakhs and odd.

Shri Mahaaty: May I interrupt.
Sir? It is not a question of saving 
or spending. It is a question of under 
what law, under what rules.

Start Datar: It is not a question of 
law. When we did not recognise any 
successor a t all, certain sympathetic 
considerations had to be taken into 
account

S M  M atm ty: I would like to 
know.........

Start Datar: Let the hon. Member 
wait for some tine. Here, there was 
the* widow of tha last Ruler who had 
b a n  nsqpriaed for privy purse. 
Tkmrefore, out o f considerations of 
sympathy, especially when the privy 
P ttne had lapsed, Ra. 4,000 per month 
w m  granted awl as I have said, still 
we axe making a  saving of Rs. 3 
lafcfca and odd. This is so fa r as 
NaadpMK i» concerned.

In the* o ther case «f Baudh in Orissa, 
tpare alsov the Presidsm came to the 
etMcluaiatt that a successor should 
npt be recognised a t alL Ther* when 
tpe last Ruler died, only an interim 
arrangement at payment of Rs. 1,000 
i f  as being made by way of allowances 
V^hen ultimately Government came 
t(> the conclusion that no successor 
was to be recognised, o» considera-
tion similar to those that I have just 
n?w pointed out in the case of 
Nftndgaon, we raised it to Rs. 2000. 
Thus Rs. 2000 are being paid and for 
tiwt amount grant has been asked 
«*■

Shri Mahanty: Why not credit it to 
tfte State? We have not got any 
reply from the hon. Minister. Here, 
vfe are giving sanction to certain ex-
penditure. He has asked us to w ait 
But, he does not give the real posi-
tion

Mr. Depaty-Speaken Order, order 
tfe has given the explanation. That 
ntay not satisfy the hon. Member. He 
has given an explanation of what he 
f«els about why the Government took 
tpat decision.

Shri Datar: In the case of the Baudh 
State, the privy parse that was being 
paid was Rs. 69,300 per year. As 
against this, what we are now paying 
10 the widow is Re. 2000 per month 
0r  Rs. 24,000 per year. Here also, the 
government of India have made sav- 
nigs. I t is but natural that when 
tpere are widows of the last Rulers 
Who were recognised___

MEr. Depaty-Spaaker: Perhaps; the 
hon- Member pot that objection on 
apoount of a certain principle. He 
sMd because the allowances that w en  
being paid to the relatives of the 
Rulers were to be paid by the State 
(government, whether the Central 
Government have made savings or 

-----
Shri Datar: In this ease, we are 

dftaling with those persons who were 
immediate heirs. Here the is

entirely different from tha cases dank
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with *t the time -of integration 
There, certain immediate dependants 
of the Euler were being paid certain 
maintenance allowances, and they 
were charged on the revenues of the 
then States That u  the reason why 
at the tune of integration is was con-
sidered that they should be continued 
It was further agreed that they should 
be paid out of the State revenues. 
Here, these cases stand by them-
selves and they cannot be compared 
to the other cases 

60 far as the third case is con-
cerned, there the Ruler of Athmallic 
has died leaving three Rams i t  
widows.

An 'Bon 'Member: Drily three?
Shri Daiar: The question undei

consideration is who should be re-
cognised as successor from among a 
number of claimants Therefore, as 
an interim measure, until the Presi-
dent comes to a conclusion about the 
successorship, th» arrangement has 
been made to pay Rs 1,450 per 
month to the three Rams put to-
gether Therefore, this is an interim 
arrangement, and no objection can 
be taken to it When the final settle-
ment is made, this question also 
will be considered

Ik e  Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas): 
Most of the Members have spoken on 
Demand 119 and the sum of Rs 67 53 
crores that has been asked for on the 
purchase of foodgraixu.

We are not ourselves quite happ) 
at the large difference that has come 
about between the estimated figure 
and the revised estimates, but if the 
hon. House is told the circumstances 
under which the figures were original 
ly estimated, and how they have 
come to be shown now, I am sura it 
would be seen that there has not 
been any deliberate intention on the 
part of Government to show a low 
figure.

Usually, the estimates are made 
m the month of December before the 
BudgvC is presented to this House 

« M m t«  te r  the puroh—e of

{^odgrains were made in Decamber, 
1057. At that tune we bad a com-
fortable reserve stock of about a 
jgilhon tons and we could not also
u iticipate the extent of damage that 
actually came about in 1958. We now 
fcfiow, judged from production, that 
we had a  loss to the extent ot 7 
million tons dunng that year com- 
pj&red to the production of 1956-57 
yfie House will also appreciate that 
ttfere were heavy demands for sup-
plies of wheat We /ere confronted 
with a continuous increase m the
demand not only for wheat, but also
ff/r other food grains on account of 
failure of rains and shortfall in pro-
motion

We have also to appreciate the 
Position that we had not entered into 
firm arrangements at that lime when 
tpe estimates were made in Decem-
ber 1957 Additional supplies were 
arranged from the USA under a sup-
plementary agreement under P L 
400 that was signed only m June 
1058, and a second agreement was 
Sfgned only in September 1958 It 
^ras under these two agreements that 
yfe were in a position to import quite 
larger quantities.

The requirement of wheat to meet 
tpe current demand is now estimated 
at 33 26 lakh tons, and the original 
estimate was only about 20 lafch tons 
broadly speaking, the items under 
yhich this additional amount came 
tfl be submitted for the sanction of 
this hon House are as under Larger 
quantities had to be imported, to the 
^xtent of 13*26 lakh tons of wheat 
10 addition to the quantity estimated 
^nginally Then, m importing coarse 
grains of about 1 21 lakh tons, we 
pad to incur about Rs 3 09 crores 
fiS regards internal procurement, m 
pecember, 1957 we thought we could 
procure about 1*5 lakh tons, but then 
(he policy of the Government also 
jjnderwent a change and we went m 
fa t larger and larger procurement, so 
jnuch so, we were able to procure 
ibout 527 lakh tons of nee itself in-
fernally An expenditure of Rs. 21 22 
irores had to be incurred for internal
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procurement in addition to the 
amount provided for in the Budget. 
Then, other charges bke advances to 
State Governments, came to Rs. 8*27 
crores, but we had a shortfall in the 
expenditure with regard to the pur-
chase of rice from Burma. That 
oame to about Rs 7.07 crores. So 
that, the net additional amount that 
we will have to incur will be about 
Rs. 67.59 crores, and it is for that 
amount that the supplementary de-
mand has been placed before the 
House.

Incidentally, some other questions 
also have been raised with regard to 
the adequacy of the procurement 
prices, especially with reference to 
the State of Orissa, by Shri Supakar 
and Shn Parugrahi By and large 
for 1958-59 we have adopted the pro-
curement prices that we had fixed for 
1957-58 In 1957-58 there had been 
a substantial drop in production; so, 
we had to import larger quantities 
Even then, the same price which we 
had fixed for that lean year we have 
continued for this year also when, as 
X said, we expect a bumper crop. 
So that there cannot be any justi-
fication for a substantial increase; if 
at all, there was scope only for some 
reduction. All the same, we have 
adopted the level of prices that we 
had fixed for the year 1957-58 If 
at all we have made any modifications, 
we have only made modifications to 
the benefit of the producer as will be 
Indicated even with regard to the 
State of Orissa.

Shri Fanigrahi: What is the modi-
fication?

Shri A. M. Thomas: Hie hon House 
knows that the Foodgrains Enquiry 
Committee had recommended for
1957-58 procurement prices ranging 
from Ra. 15 to Rs 17 and the procure-
ment prices that we fixed for 1957-58 
were broadly based on that. For this 
year also, as I have already stated, 
we have Just continued thoie prices 
that we fixed for 1957-58, but we 
have made some modifications with

regard to some States, especially for 
superior variety of rice, and that only 
for the benefit of the grower.

With regard to Orissa, the procure-
ment prices that have been fixed are: 
coarse farm and naked grain Rs. 15; 
paddy Rs. 8 80—not Rs. 7 as has been 
pointed out by the hon. Member, Shri 
Supakar; fine rice: Rs. 15.81; paddy: 
Rs. 9.30; superfine nee: Rs. 17; naked 
paddy. Rs. 10. These prices have been 
fixed as a result of discussion bet-
ween the representatives of the State 
Government and also the Central 
Government.

An hon Member put the question 
why the arrangement between the 
West Bengal and Orissa Governments 
had not been put into effect On 
27th January, 1959 the entire situa-
tion was reviewed and it was thought 
feasible that the procurement should 
be made only on behalf of the 
Central Government and that the re-
quirements of West Bengal, which 
would be necessary to be given from 
Ons<u, would be given as per the 
directions of the Centre The hon. 
Member asked why, if the Kerala 
Government can be asked to pro-
cure from Andhra, the West Bengal 
Government cannot be asked to pro-
cure from Orissa There is an 
essential difference between the situ-
ation that we find in the South and 
the situation in Orissa. Orissa has 
been cordoned off. Went Bengal and 
Orissa are not in one and the same 
zone, while Andhra, Mysore, Kerala 
and Madras are in the came xone. 
That is the difference.

8hrf Fanlgraht: Does the hon. Min-
ister know that rice from Orissa got* 
to Andhra, Madhya Pradesh and atoo 
to West Bengal?

8hrl A. M. Thomas: Orissa is cor-
doned off.

Shri Panlgrahi: Because there Is a 
direction, or is It realty cordoned off?
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Shri A. M. U m b m : It has been

actually cordoned off. The procure,
meat is done only on behall of the 
Central Government by the State 
Government.

The Orissa Government was also 
very keen to ensure a lair price to 
the grower even in the interior of 
the State, and with a view to achiev-
ing that, it was decided that the 
railway out-agency at Jeypore in the 
District of Koraput would be con-
sidered as a railhead, so that trans-
port charges from Jeypore to the 
nearest railway station at Salur 
were borne entirely by the Central 
Government. It was also decided 
that for some other districts, the 
Central Government would bear an 
overall subsidy not exceeding Rs. 2*5 
lakhs to support partially the price* 
in thp interior of the Kate and that 
the extent of subsidy m respect of 
any particular crop of paddy or rice 
would not exceed one-half of the 
actual cost of transport from the in-
terior to the nearest railhead, so that 
SO per cent, of the transport charges 
would be borne by the Centre. There 
is an advantage in that the railway 
out-agency has also been recognised as 
a railway station wherein delivery 
could be made. In addition, in order 
to meet the State Government's ex-
penditure on establishment etc. for 
procurement on behalf of the Central 
Government, it has also been agreed 
that the State Government would be 
paid an administrative charge of three 
annas per maund of rice and two 
annas per maund of paddy, procured 
and delivered to the Central Govern-
ment.

All necessary safeguards have been 
taken as far as the Centre is con-
cerned. The State Government, we 
should normally think, are also in-
terested in safeguarding the interests 
at th% growers there, and we can 
e*pect that a proper price based on 
ttie procurement prices of the Centre 
■would be given to  the growers thera 
fthfe

Then, some other minor matters 
have also been raised. The hon. 
Member from Tripura has raised tha 
question of some contract. Thera 
was also the question concerning tha 
fact that 16,000 maunds of rice were 
allowed to lie in the open a t Churai- 
bari. It is true that even the Met»i- 
bpri sent telegrams, and soon after 
the questions were tabled, we made 
the necessary inquiries, and we find 
that much loss has not taken place; 
only about 500 maunds of rice ware 
damaged.

Star* Dasaratha Deb: Has the hon. 
Minister got this information that it 
was raining continuously there for 
three days, and the'rice was drench-
ed, and now that drenched rice is 
being dried and then mixed with 
good rice and being distributed?

Shri V. P. Nayar: What is that 
special rice which has not resulted 
in much loss?

Shri A. M. Thomas: We have got 
the necessary inquiries instituted. 
In that part of India at that particular 
penod usually rams were not ex-
pected But, unfortunately, for two 
or three days, it was continuously 
raining there. It is true that there 
was no godown there. The construc-
tion of one is under the consideration 
of the Central Government. After 
all, the transport was entrusted to a 
contractor, and if the contractor did 
not carry out his undertaking within 
the period stipulated, all that we 
could do was to cancel the contract 
and make alternative arrangements 
which also we did. I do not think it 
was so serious a thing as to__

Shri Dasaratha Deb: It is serious
to us

Shri A. M. Thomas: It may be ser-
ious according to the hon. Member 
but it is not so serious. That is all.

The question of the supplies to 
Weat Bengal was raised by one hon 
Member, as also dearth of supplies in 
the market; it is true that the trad* 
has become a Httl* rastlaas an account
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of the State trading that we are go-
ing to adopt. In the transitional 
stage, we shall certainly have to 
face difficulties. But as far as West 
Bengal is concerned, the harvest 
season is now over. It is only a few 
days since the harvest was over; 
nevertheless we are making to West 
Bengal, to meet this particular situ-
ation, large supplies. For February, 
the West Bengal Government want-
ed 30,000 tons of nee, and we have 
allowed them the full 30,000 tons of 
nee plus 20,000 tons of paddy. For 
January, also, we gave them 12.0JU 
tons of nee. Usually, during these 
months, no substantial supplies need 
have been made; all the same, to 
meet this particular situation, we have 
made large supplies. Although we 
are not committed to any figure for 
supply to the West Bengal Govern-
ment, we shall meet their reasonable 
demands. We are supplying 50,000 
tons of wheat per month to West 
Bengal all along. The full require-
ments of Calcutta and the reasonable 
requirements of the districts will 
certainly be met from these supplies 
that we are making of wheat also

Shri Haider: May I know the assur-
ance given to the Chief Minister and 
the Food Minister of West Bengal?

Shri A. M. Thomas: The assurance 
is that all reasonable requirements 
would be m et

The auestion of production has also 
been raised, and it has been asked 
what steps we are taking to increa~, ’ 
food production. We are taking the 
necessary steps, and the House r- 
already aware of the rabi campaign 
and the next kharif campaign that we 
are launching; the production also 
has been increasing. I am afraid the 
Bouse will not be correct in judging 
that in spite o t our efforts, production 
k  decreasing. But for the year 1957- 
88 which was rather an abnormal year 
the production euAered a great deal 
an account o f natural calamities, 
dnwght and other circumstances

The year 195947 w asajteoo rd  year, 
aa la r as are coaaernad. In .the 
present year, as has beea stated by 
my senior colleague the Food Minis 
ter in the other House, we expect that 
the production nay  even reach abo.it 
70 million tons, that is, in 1958-39. So, 
it indicates that production is gradual-
ly rising. Of course, we are not 
satisfied with the level of production. 
We are making all efforts to increase 
production.

I think I have covered all the 
points that were raised.

The Deputy Minister of Labenr 
(Shri A M  AH): Reference has been 
made to the committee which nas 
been appointed concerning the wont-
ing journalists, and one hon. Mem-
ber wanted to know whether in place 
of Shn Vaidyanath Iyer, who un-
fortunately aied a fortnight ago, wc 
were appointing any other member. 
The inquiry part of the committee’s 
work has already been concluded, and 
it is now in the stage of drafting its 
final report Therefore, we do not 
propose to appoint a substitute. Be-
sides taking evidence in New Delhi, 
the committee has toured round the 
country and visited Bombay, Madras, 
Calcutta etc. and recorded evidence 
there also A large number of in-
come-tax officer* were lent to the 
committee by the Income-tax De-
partment who examined the accounts 
and other statements which were sub-
mitted to the committee.

Then, the tentative proposals 
were formed and circulated, as every-
body knows. Now, about 190 repre-
sentations have been received from 
the organisations, and individuals, 
both employers and employees. And 
it is hoped that the committee will 
be able to submit its final report 
within three weeks, but certainly 
before the end of March.

About the Bombay Chronicle and 
the Am /it Bazar Patrika, «a 2 have 
stated earlier, this matter is within 
the State sphere. In spite o f th a t 4a
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cmc any oocastan am es to help the 
workers, we shall always be glad to 
be of assistance to the extent possible 
for 'O*

S tfu d n i{  the personnel of the 
committee, there has been no whis-
per even My feeling is that the 
appointments on the committee were 
well received, all were happy with 
the personnel, and up to this tune, no 
complaint of any kind has been heard 
I am sure that the procedure follow-
ed by the committee has been liked 
by everybody

No other information has b**er 
sought for, though there has been 
some criticism. But as there was rn 
substance or basis in the criticism, I 
need not take up the time of Uie 
Bouse in dealing with it

The Minister of Industry (Shri 
Masebhai Shah)’ My hon friend Shri 
Naushir Bharucha mentioned a few 
points regarding the 'India 1958’ cx- 
mbition It is true that on the 
whole, the exhibition, even from the 
financial point of view has been more 
or less a self-supporting business As 
against an expenditure of about 
Rs 64 lakhs, Rs 48 lakhs as men 
tioned in the explanatory memoran-
dum, have been received as gate 
money as well as rents for the stalls 
etc Therefore, it only leaves a de 
flcit of Rs 18 lakhs Against that, 
we have got permanent assets worth 
Rs. 14 lakhs So, the only loss that 
the Government may sustain on this 
project will not be more than Rs 2 
to 9 lakhs But the need for this 
supplementary Demand has arisen 
because under the normal. Govern-
ment budgeting procedure, all the 
expenditure has to be brought before 
tiie House fbr being voted upon 
Therefore, I can ensure the hon 
Member and the House that 
Demand at Rs 88 lakhs is only os a 
result at the difference between the 
original provision, far all the ex-
hibitions tluuugheut the country, of 
Hs. 88 Ukhs «ad 4be amount which 

-Wenoesised and saved, namely

about Rs 28 lakhs The actual 
amount that was available to us was 
only Rs 28 lakhs Therefore, we 
bad to come in for a supplementary 
demand for Rs 35 and odd lakhs

Regarding the public sector pro-
jects, to which some references have 
been made, I will only mention so 
far as the Nangal Fertilisers are con-
cerned that the original estimate of 
the Nangal Board approved by our 
Ministry for the current year was 
round about Rs 5 crores But be-
cause at the time of budgeting last 
year, we could not provide for a 
heavier capital budget, only about 
Rs 4,04,00,000 were provided There-
fore, in order to see that the pro-
gramme is completed, this time, at 
the time of the supplementary grants, 
the Nangal Board wanted a crore and 
a half of rupees In consultation with 
the Ministry of Finance, we could not 
provide for more than Rs 75 laWis 
extra, which is accounted for in the 
supplementary demand placed before 
the House It is not as if the esti-
mates have gone up or that some 
machinery has become more expen-
sive than before It 15 within the 
sum estimated, the cost of the pro-
ject that provision has been sought 
to be made

Regarding the H'rdustan Macnme 
Tools, Shri Tangamani had occasion 
to make certain remarks I can as-
sure him that the fou,id,‘V was an 
integral part of the original project 
as the House is aware Tne founatv 
was going to cost over a crore and a 
quarter of rupees It is a result of 
the further progress of the Hindustan 
Machine Tools that we have now de 
cided to establish that iojndrj which 
was originally contemplated and not 
provided for As a result cf the foun-
dry coming into operation, the coit 
of production is likely to go down con-
siderably More than that, the quau‘y 
of the casting which we have to buy 
here from any number of sundry foun-
dries—which purchase will be avoided 
—will improve and we shall have a 
high class casting ngbt at the door.
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That It why we have come forward 
with# this proposal and provision for 
expansion of the foundry.

Shri Nanahir Bharucha: In this
particular project, how much has been 
spent so far? They are asking for 
Rs 10 lakhs

Shri M unbhii Shah: Uptil now we 
have been buying from Cooper Allen, 
Kirioskars, Jessops and so many other 
foundry concerns m the private sec-
tor The whole thing has been ex-
plained This amount of Rs 10 lakhs 
is the current provision The total 
requirement will be round about 
Rs 56 lakhs Provision has been 
made for the balance m the next 
year But so ter the foundry was 
non-existent We were buymg the 
entire thing from industries outside 
Now we want to give up that prac-
tice Even in the beginning, we were 
clearly of this opinion that tnere 
should be a built-in foundry for a 
project of this high precision type

Shri Tangamam also referred to the 
question whether we are going to 
manufacture everything in this 
factory or we are going to be retard-
ed or restricted by any consideration 
whether there a n  other factories in 
the country manufacturing, not infe-
rior types but ungraded tools, which 
the Hindustan Machine Tools was 
not designed to produce As the 
House is fully aware, the Hindustan 
Machine Tools is a high precision 
machine tool factory and it will not 
pay for such a capital-intensive pro-
ject to go in for very, very small 
types of machine tools, whether they 
are lathes or drilling machines or 
radial drills or twist drills or various 
other types of machine tools

Regarding th* royalty payment, 
about which he enquired, even under 
the revised agreement we are to pay 
in the first five years 4 per cent on 
the lathes of the Oerlikons alone, not 
on the collaboration that we mifht 
enter into with other*. For the second 
instalment of 5 yean, it is Si per cent, 
on the third five year period it is 3 
per cent to d  on the fourth five-year

period it la 2 per cent, a* stipulated 
in the original agreement

Slut T. B. Vtttal Bmk It is a 30- 
year agreement 

Shri ManuMial Shah: Yea, it is a 
20-year agreement—on production. 
But now under the revised agree* 
ment we have left ourselves free to 
tie up with different producers of the 
world for high precision machine 
tools This royalty which will con-
tinue to be paid will be confined only 
to the Oerlikons type of particular 
lathe.

Regarding the general working oi 
the Hindustan Machine Tools, I only 
want to clarify one point lest there 
may be some misunderstanding The 
target has not only been exceeded i p  
the Hindustan Machine Tools, but 
we are very happy and proud that 
this public sector project has added a 
glorious chapter in the history of 
public sector projects in the country, 
the other projects also, like Hindus-
tan Anti-biotics, Hindustan Cables 
National Instruments Factory, Smdn 
and others, have done equally remark-
able worn Therefore, I would add 
here my personal note and that of the 
House and the Government in con-
gratulating the organisation, the man-
agement, staff and the board of 
directors of all the public sector pro-
jects which have really exceeded their 
targets and done remarkable work.

Regarding the third project, NEPA. 
it is true that some hon Member* 
have asked, this is a project going an 
for such a large number of yean; yet 
why does the Ministry every time 
come before the House for supple-
mentary pr other grants? The only 
reason is that we have taken over this 
project only since last year As the 
House is aware, originally It was start-
ed as a private sector project Later 
on the Madhya Pradesh Government— 
the then Central Provinces Govern-
ment—took interest In it But when 
we found, at the instance ot the 
Madhya Pradesh Government and 
on our own examination cf this pro-
ject that unless the Centre took *
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band, just as 1& the c o m of Praga 
Tools, the factory « u  not likely to 
improve rapidly, we took over the 
management. The present proposal *s 
to convert a part of the loan capital 
which we had advanced to share capi-
tal more than 51 per cent of the 
shares are held by the Central 
Government so that complete control 
—managerial, programme, implemen-
tation, financing, sales and all that— 
will vest in the Government of India 
That is the reason why the present 
supplementary demand has been 
brought forward.

Shri Naoshir Bharaeha: There is a 
loss of Rs 33 lakhs in the factory 
The Government has not to go about 
hawking or sale of their goods? All 
the paper is taken up immediately. 
Then how is it that there is  a  Io js  of 
Rs 33 lakhs?

Shri Manubhai Shah* The history is 
long and I have repeated it on the 
floor of the House several times Die 
loss is not only of the current year, 
it is being continued over a period of 
time All I can assure the House is 
that since we have taken over, as the 
memorandum which 1  had occasion to 
place before the House also suggests, 
the working has improved In 1956, 
the production was not more than 
9,000-10,000 tons annually Last year 
when we took over, we raised it to 
about 15,000 tons The House will be 
glad to know that in the current j  ear 
the production is touching up to
25.000 tons, and I have no doubt that 
with the Rs 1 crore which we are 
providing for the power station tu be 
installed there—where both steam and 
electric power will be generated— 
we will reach the rated capacity 
of 100 tons a day or about 30,000-
38.000 tons a year The quality is 
also likely to improve

Shri V. F. Nayar: The hon Minister 
says that the loan capital will be made 
into share capital. 1  would like to 
know what ia the value of the shares, 
whether the shares will be acquired 
at par whan they are really very 
much batow par.

Shit Mannbhal Shah: We are not 
acquiring shares at all. As a matter 
of fact, the whole break-up has been 
given there Only the 'oan ’* being 
converted to share capital. There are 
infructuous shares—about a lakh and 
a quarter—which were forfeited, which 
are being revived. The share* are of 
the same value as that of tne ah-ires 
existing now, that is, par value The 
loss also being carried forward are 
divided into separate portions Tne 
Madhya Pradesh Government has 
agreed to write off certain of the 
losses They also decided that the 
interest, which was accumulated, will 
be now taken as an interest-free loan 
to be spread over ten years—the 
amount being about Rs 1 crore 
The Government of India also found 
that the loans were very heavy and 
were causing a very great burden of 
interest, and for a public sector pro-
ject of this magnitude to have an 
investment-production ratio as very 
low as this was not a healthy feature 
under any public finance or company 
finance projects Therefore, it has 
been considered that we raise the 
share capital so that the ratio between 
share capital and the loan outstand-
ing would not be as high as at pre-
sent

There was mention about a letter 
which one of the Directors of Trade 
in our Ministry seems to have written 
Of course, we have no knowledge of 
it One can only say that it might 
have been better worded, and one can-
not be happy at the way it has been 
worded But that I would like to 
say is that the genlteman is a person 
whom we all know has been a very 
competent officer He was Director 
of Export Promotion before he went 
to West Germany on selection He 
was a well-reputed officer and con-
tinues to be a very efficient officer on 
export promotion I can assure the 
House that irrespective of that minor 
slip—which one might like to avoid— 
there was no intention to scud an 
officer of less competence He is "oing 
to be in charge not only in Getmany 
but he is in charge of export promo-
tion all over Europe. Therefore it is
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pean Trade along with his designation introduced in the Hallway* flut? 
in West Germany.
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Shri V. P. Nayar: Does he have 

power to negotiate at site contracts on 
behalf of the Government of India, 
or will he have to wonc under the 
Embassy at Bonn?

Shri Manubhai Shah: He has tn work 
under all channels of Government 
Nobody, no officer of the GovernriPnt 
of India has absolute right to negotiate 
any contract. He can place the pro-
posal, he can canvass, h.> can try to 
se'A in&an goods as muc'n as posMYfte 
through the -o-operation of all 
agencies both in the private sector 
and also under Government, but he 
will be subject to all superintendence 
and control from here as weil s s  the 
Embassy at Bonn, and also the Com* 
missioner-General for the Continent, 
Shri Swaminathan, whose headquar-
ters are m London

While asking for a few posts like 
Officer on Special Duty for Trade 
Marks, Planning Officer for the new 
Heavy Engineering Corporation and a 
special officer on Export Promo ti an, 
we have tried to economise ihe admi-
nistration cost a* much as possible As 
a matter of fact, we have held in 
abeyance the post of Chief Industrial 
Adviser. With the new works on 
the public sector projects, particularly 
after most of the works of ihe Pro-
duction Ministry were transferred to 
this Ministry, it was not possible for 
the existing set-up of staff to carry on 
without the addition of a few mere 
officers and one Joint Secretary.

As for the metric system, about 
which Shri Bharucha made a mention, 
it has just started. We have the 
policy of SO per cent grant and 50 per 
cent loan to State Governments. 
There is a provision of Rs. 34 lakhs 
of which half will be loan and hall 
will be grant to  State Governments. 
Thi* it  just the rtartinj? phase of the 
programme for converting all weights 
into the metric system

(Shri Mannbhai Shah: We propose to 
ta*e it up ia a ten-year programme, 
as the hon. Member ia aware, a*id it 
will be done in the best manner. It 
has started working, and we ail hope 
it will be better if, with the co-
operation of trade, industry, business 
an d  a large number of government 
departments, we go over to the con-
version of metric system as early as 
possible without causing any hard-
ship or distress or major dis>otaticn 
in any sphere of trade or business.

Sir, I have tried to cover mosi of 
the points raised oy hon Members in 
respect of the Demands that are before 
the House.

Shri V. P. Nayar: The hon. Minister 
says that the Supplementary Demand 
provides for a salary of Rs. 3,500, 
wiule the officer himself has indicated 
tn the letter that was reproduced m 
the paper that he is getting * saiary 
of Rs. 5000. May we know which is 
correct?

Mr. Deputy-8 praker: Here we are 
oriiy concerned with what we nave to 
sanction.

Dr. B. Gopala Reddy: Sir, after six 
of my colleagues have replied, I shall 
confine myself only to the enquiries 
made of the Finance Ministry. Shri 
Naushir Bharucha enquired why the 
26 Naye Paise pieces are not being 
minted. We are just now concentrat-
ing on the one nava paisa, two naye 
p*ise, five naye paise and ten naye 
p*ise coins, and we will switch on 
to 25 naye paise and also 59 naye 
p*ise coins. Further, we do not have 
also the nickel for minting 25 naye 
psise coins Just now. Also, there ia 
a0 urgency about it, because tne old 
four anna pieces will serve the pur-
pose of 25 nay* paise coins,
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Be tlfo enquired why All the ^oans 
that aw  given to ill* States are being 
charged on the Consolidated Fund of 
India. Article 2M<2) says that all 
lo a n  given to State Governments 
must be charged and net voted by 
Parliament I t  is stated there that the 
loans must be charged on the Con-
solidated Fund of India.

With regard to the ram of Rs. 13 
lakhs due to enhancement of pension 
and superannuation charges, of course, 
we could not anticipate it quite cor-
rectly. Also, there was a little 
enhancement of pensions in the coursc 
of the year especially in respect of 
low-paid pensioners. That is why it 
came to something more than the 
estimated amount

With regard to Shri Panigrahi’s 
point he has bean raising it for a long 
time. Be wants that all loans to 
State Governments with regard to 
irrigation and power should be inte-
rest-free- I  do not know whether it 
can be done because the Government 
of India ate paying roughly about 
Ra. 140 crores as interest every year 
We have to pay interest when we bor-
row from the market and we cannot 
be  going on giving interest-free loans 
to State Government*. Anyhow, the 
point is being considered in consulta-
tion with the Planning Commission, 
aad the loans may be consolidated 
aod there may be same little relief 
give* te them ultimately- But, I can-
not give tha assunnre that they will 
be laAerast-tiee altogther on the irriga-
tion aad power projects. As I said, 
the Government of India themselves 
are roughly paying about Rs. 140 
crores as interest charges. We cannot 
be generous a t our own cost We have 
to stabilise umeWee before we can 
be la  •  position *» help the State 
GovaoMMnto. These are the points 
which Z have to state and I think I 
have nathing a m *  to  say.

Mr. Peparty —oaken Z will now put 
the cut-motions of Shri Supakar to the 
vote. He is not hex*.

Shri Tangamanl: Sir,. . .

Mr. Depaty-Speaker: We have al-
ready taken one hour and 5 minutes 
beyond the scheduled time. I will 
now put these two cut motions to-
gether.

The cut motion* teere put and nega-
tived.

Mr. Depnty-Speaker: I will now put 
the Demands to vote.

The question is:

That the respective supple-
mentary sums not exceeding the 
amounts shown in tha third column 
of the Order Paper be granted to 
the President to defray the 
charges which will come in course 
of payment during the year end-
ing the 31st day of March, 1959, 
in respect of the following de-
mands entered in the second 
column thereof—

Demands Nos. 1, 5, 8, 18, 32, 
35, 37, 40, 58, 67, 69, 70, 72, 79, 84, 
88, 95, 96, 97, 106, 112, 117, 119, ISO, 
and 134.

The motion was adopted.

16.48 hn.

INDIAN INCOME-TAX (AMEND-
MENT) BILL

Mr. Deputy-Speaker: Now, we win 
up the Indian Income-Tax 

(Amendment) BUL




